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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH., NEW DELHI,
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JASBIR KAUL GILL,

W/0 SHRI MAHENDER PAL GILL,
R/0 HOUSE N0„1217/7-D,
FARIDABAD5
POSTED AT KENDRIYA VIDYALAYA NO,2

FARIDABAD,

VERSUS

1, KENDRIYA VIDYALAYA SANGTHAN,
IS,, INSTITUTIONAL AREA,

SHAHIDJIT SINGH MARG,
NEW DELHI - 110 016,"
THROUGH DEPUTY COMMISSIONER/

PRINCIPAL SECRETARY (ADMN.)

2, ASSISTANT COMMISSIONER (DELHI REGION),
J,N,U, CAMPUS, N,M, ROAD,
NEW DELHI - 110 068,

3„ VICE CHAIRMAN,
VIDYALAYA MANAGEMENT COMMITTEE,
FARIDABAD/ COMMISSIONER,
MUNICIPAL CORPORATION,
FARIDABAD (HARYANA)

4, PRINCIPAL,

KENDRIYA VIDYALAYA NO.2,
NH-4, NIT FARIDABAD,
HARYANA,
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KENDRIYA VIDYALAYA SANGTHAN,
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SHAHIDJIT SINGH MARG,

NEW DELHI-110016,
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APPLICATION UNDER SECTION 19 OF THE

ADMINISTRATIVE TRINUNAL ACT 1985.

MOST RESPECTFULI Y SHENETH s

i. DETAILS OF APPLICATION s

i-

1) Particulars of the order
against which the
application is made.

Order No. F.10-4/99-KVS
(DR)/14628 dtd. 23.9.99
transferring the
applicant from Faridabad
to Paluwas (Bhiwani) on
the ground of public
interest„

JURISDICTION OF THE TRIBUNAL ;

1 he applicant declares that the subj.ect

matter of the order against which the

applicant is seeking redressal is within the

j u I'- i. sd i c t i on of this Hon ' b 1 e T r i bun a 1 .

.  LIMITATION s

The applicant further declares that the

application is within the limitation period

prescribed, under Section 21 of the

Administrative Tribunal Act,, 1985.

4. FACTS OF THE CASE s

i) That the applicant is working in the

Kendriya Vidyalaya Sangthan from the

last 17 years and is performing her

duties to the utmost satisfaction of the
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Qfficers of the Sangthaiiu

ii) That, the applicant, becomes the victim of

conspiracy hatched by one Shri Zile

Singh Chikara (Respondent no.6 herein

the then Principal now posted as

E^ducation Officer in the Kendriya

Vidyalaya SangthaOj IS, Institutional

Areap Shahidjit Singh Marg, New Delhi

with the help of one Shri Satya Prakash

'  Sharma father of a student. Master

Prateek Sharma of class IV'.

iii) That the applicant, came to know about

the said conspiracy through a news item

published in Dainik Jagaran dtd..

30,4.98. The applicant was surprised to;

^  read this News item. As per the
contents of the news item., the applicant

gave a severe beatings to Mr. Prateek

Sharma on 21,4.98. It also says that

the applicant gave 18 pages dictation in

Hindi on 20th of April 1998 which was to

be completed by the said student upto

21.4.98. The news item further alleges

that when the dictation was shown to the

applicants she got annoyed as the

dictation was not clear and again gave
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"danda" blows. Not only this, the

applicant also torned the e::ercise book

of Master Prateek Sharma. It also says

that when the father of the said student

visited the school on the next day on

23.4.98 when Master Prateek Sharma

reaiched the school, the applicant again

gave beatings with 'danda' on the ground

as to how his father dared to come to

school to lodge a complaint against her

with the Principal, Similar complaint

was also published in the another local

newspaper on 29th April, 1999. The

copies of both the news item are

enclosed herewith as ANNEXURE

A/1 . (Colly.)

I
It is respectfully submitted that the

alleged incident alleged to have been

occurred on 20th April, but till 29th

April, there was no whisper of such

alleged incident in the school or around

the school.

iv) That the applicant when attended the

school , was served with a memo dated

29.4.99 by the then Principal,

respondent no.6 stating therein that one

parent, has made a complaint against the

4
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applicant for beating his son badly with

danda and that is why the boy . has so

much frightened that he starts weeping

when he was aisked to go to school „ And

that the applicant also mis-behawed with

the parents and also used

unparliamentary language» The copy of

the memo is enclosed herewith as

ANNEXURE-A/2,

V) That the Applicant was directed to file

its reply 1 attest by 30,4,. 98 atnd

accordingly the applicant filed her

reply to the memo refuting atll the

charges levelled agaiinst her and a

request was also maide to discourage such

type of complaint. The copy of the

reply is enclosed herewith as ANhiEXURE-

A/3.,

vi) That the Respondent no,6 constituted

separate fact finding Committee

comprising of Shri D,R, Vashist, Smt,

Sankutla Bhatia & Smt, Renu Arora the

said committee filed its report and the

same is enclosed herewith as ANNEXURE-

A/4.

-ii) That the Respondent no.6 not finding
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himself favourable with the report of

the Committee thought another device to

obtain another report from One Smt= Abha

Avasthip a music teacher of the school

and served her a memo dated 6=5«9S

stating therein that Smt. Abhas Avasthi

alongwith applicant, visited his room

when the parent of Master Prateek Sharma

were also presents Smt. Abha Avasthi

was directed to explain her views on the

talks alleged to have been taken place

at that, time in the Principal's room.

It also says that in her presencej Smt.

Gill used unpar1iamentary language. The

copy of the said memo is enclosed

herewith as AMNEXURE-A/5.

viii) That Smt. Abha Avasthi filed her reply

to the said memo refuting the

contentions of the memo thereby showing

that the contentions of the memo were

totally false. The copy of the reply is

also enclosed herewith as ANNEXURE-A/6.

That thereafter the applicant received a

memorandum dated 23.6.98 from the Office

of the respondent Mo.2 Chargesheeting

the applicant under Rule 14 of the
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Central Civil Services (Classificationj

Control and Appeal Rules 1965) as

extended to the employees of Kendriya

Vidyalaya Sangthan . The applicant

filed her reply to the said memo dated

23„6„99 stating that the allegations

levelled in the article of charges are

false, frivolous^ The copy of the

memorandum and detailed reply are

enclosed herewith as ANNEXURE—A/7■■

:■:) That the applicant challenged the said

illegal action of the respondent Wo.3

before the Civil Court and filed a suit

for declaration, permanent &. mandatory

injunction in the Court of Senior Civil

Judge, Delhi bearing Suit No.464 of 1998

on 22,9.98 and the same has now been

listed b.efore Shri Ramesh Kumar, Civil

Judge, Delhi and is now fixed for

12.1.2000 for disposal of an application

moved under order 8 sub-rule (2) of rule

5 of CPC for pronouncement of judgement

as the respondents failed to file its

written statement inspite of several

opportunities granted by the court.

;i) In the meantime, the applicant also

filed a criminal case against Wr. Zille
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A,

£-)ingh Chikara, respondent riOa6 the then

Princial now E„0. in Headquarter and two

Editors of Sandhya Times S< Dainik

Jagaran including Shri G„D. Bharma,

Asstt., Commissioner (DR) Satya. Prakash

Sharma father of Master Prateek Sharma

and Dr. Ashok Kumar under section 166,,

192, 218, 120-(B), 500, 504, 507 IPC

before the Chief Judicial Magistrate,

Shri J„K. Chauhan, Faridabad on 31.3..99

as complaint No.l73/A/i, The Hon'ble

Court prima facie has held Respondent

No.6 and the editor of one newspaper

guilty and issued notices to them. Both

have been released on bail.

xii) That as soon as the respondent no.6 was

served with a summon from the Court of

Shri J.S. Chauhan, CJM, Faridabad, vide

order dated 24.08.1999 and on receipt of

the summons by respondent no.6, the

respondent no.6 alongwith respondents

nas.4 5 visited the residence of the

applicant on 22.09.1999 and mis-behaved

badly with the appliant. Respondent

no. 4 even threatened the applicant to

the e:-!tent that in case if the criminal

complaint is not taken back, the

8
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applicant has to face with dire

consequences and passed unbearable

remarks in the presence of his wife and

respondent no.6 referring the abesence

of applicants husband who is in USA.

The applicant filed a detailed complaint

with the commissioner, Kendriya

Vidyalaya vide her complaint dated

04.10.1999 requesting therein for the

cancellation of the transfer order. A

copy of .this complaint is annexed as

ANNEXURE A/8.

iii) That after the visit of respondents no.4

to 6 at the residence of the applicant,

the respondents no.4 and 5 again on

24.09.1999 tried to man-handled with the

applicant in the school but the

applica^nt any how saved herself after

jumping the boundry wall of the school

and immediately rushed to the police

station and lodged her complaint with

the help of one passer-by. The matter

was reported by the applicant to the

respondent no.3.

Further two complaints were lodged with

the Supdt. of Police, F'aridabad, vide
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her complaint dated 25.09=1999. Copies

of the complaint to respondent no.3 and

S.P., Faridabad are annexed as ANNEXURE

A/9 a A/10 Colly.

The aipplicant also filed a complaint

with the Haryana Mahila Kanyan Samiti on

27.09.1999. A copy of the same is also

.  annexed as ANNEXURE-A/11.
t

It is respectfully submitted that when

the appliant went to school to attend

her duties, the respondent no.4 did not

allow her to join. The matter was

reported to respondent no.4 through

Registered Post and also to respondent

no.3 vide letter dated 27.09,1999. A

Copy of the same is annexed and is self

explanatory as ANNEXURE—A/12.

The applicant met personally with the

respondent no.3 in his office a number

of times but the respondent no.3 was

completely under the control of

respondent no.4 with the reasons best

known to him.

The applicant was surprised to know that

the respondent no.3 was adament not the

listen any thing of the applicant. The

10

11



A

applicant then gave a representation in

writing vide her representation dated

28=09„1999 and also requested him to

supply the copies of complaint made by

respondent nD»4» A copy of the

representation dated 28.09«1999 is

annejted as AMMEXURE—A/13.

The applicant again made a request for

the supply of documents with the

respondent no.3 vide her registered

letter dated 01.10,1999. Photocopy of

the same is annexed as ANNEXURE—A/14.

;<iv) That in the meantime, the respondent

no.4 as threa\tened in the letter dated

27.09.1999 (Anne;;ure-A/12) got able to

111'- transfer the applicant from K.V. Mo.-2,

Faridabad to Paluwas (Bhiwarji) vide

order no»F—10--4/99~KVS.(DR)/14628 dated

28,09.1999. The transfer order was

also accompanied with relieving order

dated 29.09.1999 through Registered A.D.

Copies of both the order are annexed as

ANNEXURE-A/15 & A/16 respectively.

XV) That after the transfer order, the

applicant again received various threats

including the kidnapping of children and

11
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to kill the applicants The applicant

lodged a complaint with the SHO Sector-

7, Faridabad, but was of no avail. The

copy of the complaint is annexed as

AMNEXURE-A/17.

Since the transfer as per Annexure A/15

of the applicant under public interest

^  is infact under a well pre-planned

scheme with the sole object to defeat

the judicial procedure in the absence of

its follow-up action, the same being

arbitrary, collusive and malafide, is

liable to be quashed on the following

grounds amongst other.

^  i. R 0 U ̂  D S s

A) Because the impugned order (Annexure

A/15) is liable to be quashed as the same being

malafide and collusive.

Attention of this Hon'ble Court is

.invited to the letter Annexure A/12 wherein the

applicant has reported the matter to respondent

no.3 with regards to her transfer as conveyed to

her by respondent no.4. Thereafter, the

respondent no.3 also confirmed the statement of

respondent no.4 when she approached to

12
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respondent no = 3 personailly with the request to

interfere in the whole episode happened in the

schools Instead of handling the situation in a

judicious manner, the Ld. Respondent nonC-

handled the situation in a utmost careless

manner specifically keeping inview of the fact

that the complainant was non else but a lady

teacher =

Further attention of the Hon^ble Court

is invited to the complainant made to the

Respondent no»3 annexed herewith as ANMEXURE

9, wherein the applicant has categorically

stated about the incident of man-handling of the

applicants This matter was reported to all the

concerned authorities but no action has been

taken till date as all are under the influence

of respondent no.3„ Copies of complaint filed

with the Police and Mahila Kalyan Samiti are

already placed on record and are self

explanatory»

B) BECAUSE the impugned transfer order

(Annexure A~15) is the result of conspiracy

hatched between the respondents. The

respondent no.l failed to take any action

against the respondents no.2 to 6 inspite of her

complaint, AnnexureA~9„ At , present, Ken~driya

13
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Vidyalaya No.2, Faridabad5 infact is not a

Vidyalaya and has become a Safer place of

terrorist under the shelter of high u.ps of the

'Sang than. Earlier., the respondent no. 6 was

running the School as his personal property and

now the respondents no.4 and 5 are running the

School on the footnotes of respondent no.6 (who

is now working as Education Officer in the K.V.

Sang than (HQ) on his promotion,, whereas., his

posting at Headquarter is totally against the

Transfer Policy after promotion with the help

of respondent no.2. It is an admitted fact that

the respondent no. 3 is the Commissioner!,

Municipal Corporation at Faridabad and

obviously;, no other Authorities including the

Police Authorities could not take any action

aigainst the respondent no.45 who infact has

harassed the applicant in the manner explained

in the various complatints which may term as

•SE X UAL HARASSMENT' . Still t he Au t ho r i t i es

concerned acted as a silent spectator with the

reasons best known to them.

C) BECAUSE the impugned transfer order is

also liable to be quashed on the ground that the

same is the result of conspiracy hatched between

Mr. G..D. Sharma,, Asstt. Commissioner (DR),

respondent no.2 and Respondents no,3 to 6 as the

14
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appl.leant has filed a criminal case against the

respondents no,2 and 6 alongwith one Mr, Satya

Prakash Sharma and Editor of two Newsp£\pers Dr.

Ashok before the Court of Shri J,S, Chauharij

C.J.M, Faridaba.d and the Hon'ble Court is

pleased to summon the respondent no,6 and an

Editor of one Newspaper holding prima-facie as

guilty of committing an offence against the

^  a\ppl leant and the respondent no. 6 has been

bailejd out. by the Hon'ble Court,

It is further submitted that the

respondent no„6,i who had been the Principal of

the School is now working as Education Officesr

at Head Quarter, earlier harassed the applicant

through a false complaint and was able to

succeed in his evil designs with the help to

respondent nD„2 to serve with a charge-sheet

Under Rule ,14 of the C.C.S. (CCA) Rules 1965

which had been cha^llenged by the applicant and

till date, the respondents have not filed their

written statement and the applicant has aU ready

moved an applicaition for pronouncemen t of

judgement,, The entire axction of the

respondents being a conspiracy between them is

liable to be qua\shed„

D) EiECALISE the impugned order transferring

the applicant, from K.V, No,.25 Faridabad to

15
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Paluv'jas (Bhiwani) under the garb of Public

interest is nothing but has been done to save

the respondent no»6 and infact, it is not in the

public interest taut in the interest of an

individuals The sole'motive behind the transfer

of the applicant is that in case if the transfer

of the applicant is effected to a far away

place, the applicant shall not be in a position

to plead her case and either it may be dismissed

in default or may loose her case for want of

proper instructions to her Advocate in the

absence of her husband, who is away from his

home in connection with his business tour to

UsSsAs However, the applicant is determined not

to allow the respondents to succeed in their

evil designs.

E) BECAUSE the impugned order is also

liable to be quashed on the ground that the same

is against the Principle of natural justice. No

opportunity has ever been granted by any of the

respondents to defend the case.. Even the

respondent no.3 failed "co supply the copies of

the requisite documents inspite of repeated

demands made by the applicant in writing.

F) BECAUSE the impugned order is also

liable to be quashed on the ground that the same

16
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has bsen passed under the term of "Public

Interest" whereas there is no such word

available under the Transfer policy maintained

by the Kendriya Vidyalaya Sangthan for the

purpose of transfer of the Staff of K.V«S«

G) BECAUSE the impugned order is liable to

be quashed on the ground that no purpose has

been disclosed by the respondent no,2 while

transferring the applicant under "Public

Interest", In a case reported as Y, Kurikesu

Vs„ Senior Supdt, of Telegraph Trafie

Trivendurum Division i?-; Others ̂ the CAT

(Ernakulam Bench) has held TERM "Public

Interest" in the context of transfer has a

definite purport, which must be disclosed.

"As true as it is that an employee has no
right in the matter of transfer, so true it
is that an employer cannot act arbitrarily or
at whim in the matter of ordering transfers".

H) BECAUSE the transfer order is also

liable to be quashed on the ground that till

date no enquiry has been made by the Authority

concerned to enquire into the alleged

complaints, on the basis of whicht, the ti ansfei-

of the applicant has been made on Public

interest.

As per modified Transfer Policy, as per

17
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Ru1e 6(a)(i i i)

"An Enquiry should be conducted within
three months of transfer of an employes
on Administrative grounds. On enquiry,
if it is established that the employee
was not at fault, he/she should be
transferred back to the place from where
he/she was transferred".

Atte?ntian of this Hon'ble Tribunail is

^  invited to the? fssct that though the transfer of

the applicant has been made in the Public

Interest. but under the Tranfer Policy as

•approved by the Board of Governors in its

meeting held on 21„07»1998, there is no ground

available for the transfer of a teacher under

"Ft-'blic Interest" . As per Rule 1) of Policy, it
• / P

says s

"The General policy will be not to
transfer Teachers including Vice-
Principals frequently. The normal
transfer will be effected only for
organisational reasons or on request or
on medical grounds or as provided in
these guidelines".

The transfer order under challange is,

therefore, liable to be quashed on this ground

alone and the applicant is entitled to be posted

at K„V. No„2 Faridabad.

BECAUSE the impugned transfer of the

applicant has been made deliberately with the

sole object to create vacancy for the respondent

18
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no»5,, who is pasted in K„V= No„2 Faridabad» As

per modification transfer policy approved in the

(fleeting held on 27„10., 1999. It has been approved

as per clause 6(ii) of the Transfer Guidelines.

"Transfer of spouse of a Principal to a
Kendriya Vidyalaya at the Station where
the Principal is working or nearby but
not the Vidyalaya where he is a
Principal".

In the instant case, the respondent no.5

can not be posted in the K.V. No.2, Faridabad

being the wife of the respondent no.4, however,

the Sangthan coflipletely ignored the Transfer

F-'olicy. Infact, the transfer policy is not for

those teachers, who have their bosses in the

Sangthan but the policy is applicable? in case of

only those persons, who have no links with high-

ups in the Sangthan or in the Ministry except to

knock the doors of judicial authorities.

In fact, it is the respondent no.5, who

is actually running the School and not the

respondent no. 4. Respondent no. 5 is si/npiy a

PRT Teacher and is behaving with other, teachers

in the manner, if she is posted as Asstt.

Commissioner (Delhi Region) as the respondent

no.5 has been extending threats to all the

teachers that she can get transferred anyone

from the School. These type of threatening made

19
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to all the? teachers to treat the respondent no. 5

as their Super-Boss aind all the other teachers

talk in her tone and nothing else„ The other

teachers with the? fear of their trainsferj are

not in a position to speak the truths

The impugned order., thereforej being

discriminatory aind arbitrary in nature is liable

to be quashed.

(J) BECAUSE the impugned order is also

liable to be quashed on the ground that the

applicant at present is living all alone in her

house alongwith her two children., aged about 14

&. 3 years and who are studying in 9th and 3rd

class. It may not be out of place to mention

here that the applicant got transferred his

^  elder son from the Kendirya Vidyalaya No.2

Faridabaid on account of threats extended by the

respondent no.4. However 5 inspite of

representation to the Commissioner, K.V.

Sang than,, and the respondent no.Z, they failed

to take action in this regard. Time and again,

it has been held by the HorCble Supreme Court of

India in case of P. Pushpakaran Vs. Chairman,

C o i r B o a r" d , K e r e 1 a.

"Transfer can uproot a family, cause
irreparable harm to an employee and derive
him into desperation. It is on account of
this, that transfers when effected by way of

20
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punishment, though on the face of it may bear
the insignia of innocence are quashed by
Courts"=

From the facts as explained in the present

application, it 'is proved beyond doubt that the

transfer of the applicant is nothing but a

punishment to the applicant without any trial.

The Sangthan failed to apply its mind as to how

^  a lady teacher, whose two children are School
going and her husband is in abroad, will be in a

position to join at Far away distance from her

settled residence. The transfer of the

applicant will not only spoil the career of her

two children but also derive the applicant in

desperation.

%

DETAILS OF THE REMEDIES EXHAUSTED

The applicant declares that she has

availed of all the remedies available to her

under the relevant Service Rules. The applicant

has made representation to the Chairman, V.M.C.,

K.V. No.2, Faridabad and also to the

Commissioner, Kendriya Vidyalaya Sangthan for

illegal, malafide and arbitrary action of the

Asstt. Commissioner (Delhi Region) Copies of all

the representation have been annexed as

Annexures with the application but till date, no

reply has been received from any of the

21
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Authorities„

. hatters not previously filed or rending
WITH ANY OTHER COURT„

S.. RELIEFS SOUGHT:

In view of the facts and circumstances

explained above under the facts of the case and

on the grounds including the legal provisions,,

it is prayed that it be held that transfer order

dated 28=09ol999, Annexure A—15 and Relieving

Order dated 29„09 = 1999 are malafide., punitive,

against the Principle of natural justice and in

complete violation of the policy laid down for,

the Transfer of staff of K»V. Sangthan and is

therefore, liable to be quashed with costa

9= INTERIM ORDER:

The applicant prima-facie has very good

case in her favour and against the respondents

and is likely to succeed in the case,. It is,

therefore, prayed that the impugned order may

kindly be stayed till the pendency of the

present application as the applicant has not

joined her new place of posting and is on leave.

Further, the applicant is also entitled for her

posting in K.V. No.2 Faridabad in pursuance to

the provisions of Transfer Policy as three



months have already been expired and no enquiry

has been held by the respondents no.l and 2=

The respondents may also be directed to sanction

the leave of the applicant and her salary may

also be released.

LIST OF ENCLOSURES. As per Index.

VERIFICATIONSs

The abovenamed applicant, do hereby

verify that the contents of paras no.l to 9 of

the application are true and correct to my

knowledge and the legal submissions made therein

are true and correct on legal advice , received

and believed to be true.

Verified at Delhi on this day of

January 2000.

C
APPLICANT

NEW DELHI

THROUGH

DATED 01.2000 (R.K. GUPTA)

ADVOCATE
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kendriya vidyalaya s.angathan
(  DELHI REGION )

j-'-NrU. CAMPUS, NEW MEHRAULI ROAD, NEVtf DELHI-HOP67...

F. 10~4/9f-KVS( OR) / \M
Dated

n.'.nSFEH OHPFR

Following employoe(s), is/4||g hereby transferred to
the Vidyalayas mentioned against each with immediate effect '
ilpii»SiSgii/puL;iic interest.
W » l\ ^ Name^Desgn.

SmU J* Ks Gill,
PRT

(on® Case only)

KV where

working

No,2

Faridabad

KV where

transferred

Paiuwas
(Bhiwani)

N

\

\

\
\

\

--d

\

Copy

Individual concerned.
concerned.

teifeiiHComm. ( Admn.;, KVS(HQ), N. Delhi
Dy,

A

0

SSIST
SHARMA )
COMMISSIONER''.

ASSI oTAliI CO.MMI SSION ER;

'  I
I

\  I
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TO

I'o

"IeMTyA ViDYALAYA
No. 2

N. H. 4, FARIDABAD-1210

Phone : 415656

 MC-

UMlYilfa OjaDi^p

Dated.

BESaiBRBp ̂

'0-4/99-ro( ia)/1 ̂ 28

"Sfitk-the .laetroQti^aa t®
Am 4^'^ J-<a^ 1dutiaa th. Prinolpi. T^r^

Saip«aa (BhivaM.) «:iaolpal, isEirl^a

(h.e^vashishtm)
PRINCIPII,

B-tjalaya,

PETj - . ^■
SaH®e12l7/7«2),
PAHIDABAD '

4
> Q

C®PJ t#;

•?b.e , Psisxeipjii^ 'Sencteiya Tidyalaya,
P^^w^s^CSkl'efaai) . .

.^ssis C@iaiEA@Qi®ftQy irvci^Tvpv «■ *.i©» iaf®r^&tl©ia pleased,; ' Sirs(]}R),

PEIITGIPiS
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You couSd b@ Bosing
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■d

Fact e t
Fact #2
Fact 0 3

Starving of dieting is demoUvating.
IrKoiTsct methods result in unpleasant side effect
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(Reallatloss is more than skin deep.)

So, Why U IWitu Banerjee gmilling?
What doas »he know about

boing ovarwoight?
Jua weeks bssk. Sbe wu
yi kik> overwei^ !
All ̂  did wu welk into
Penonsl PoiA fcr •
Pro^sirane toUodudion
Sestion.
And reftiiiM the iicalUiy
pAilou ii euver to maiiv
laio

Sh. joined th«t clinic A
she didnl sirugj>Ie, surve,
^ve up tasly fo.ds or frice
unplcsssrd ::de clfcct
lose wei^d
.And 1C4 the |Jut\ on her
face.

llut's iTw •Kih' 'side ef-
t«t* PrtKjtuI i'oiA gives

A natural and
Healthy Fallout

Wee&trcaii
cottsd W Me?aLvg t«a.
l^MkeidrvH*-

yui

m

mu-kMouM^
Yr-ur uUii'K.i* Folhii *9 Fil/wii frwifxxi^'

SCF-135. SStopping Centre, Sector-17,
FarsdabiiiJ, Ph : 297173

_2SJEJiS-

3^ Swfl, 29 sMi SPR? HOT 146 51|6 ft ftTRK 5®?IB 4t6 |6 35535
5851555 4 ftwM ft.OTT. ^3653 4 4!! S Tfftn 314 SPSftt 6 5t
3(^34 ft Rni 351 54 S4R 51 bsPPS 3334515 Si W5P !^ tMi
fTH HTl 334143 54 T1i45iP14 THE 6 5515^ 3355 6 4P ft =34661 ft 31531
4Trai4T6l{lfe6l 6M 66 ISW 3 55 54 53iw 3034515 SJ.35W 54 3ltB
4feil543lt5I54S<ql4fe6 BiM 5! 5RI ftft SgftS* 56 3#
5#5 54 fS34 3!tT 54T 4ff5^ 5ITR 173 4131 BftHl =55^ 3T"5T 3 334
6 fe 51351166 M ft 5336 43 6 T^ ft 315ft 5?I 6 M 51IS61

a+r

W:'3913008

?45.« ̂  Nj Ifl "41^ # J,l(#i!f a^)



'

^ i- Wt?, 3 l{5a! Q s

JPR

■I'M

w=ti^iwr

if? «? 1^ iPTH^ ^ I?®

l«BT |J 5^ S'fPii 5^ ̂  ̂  ^ ^

?Jpf S TO, HWr <3 Tfffl
Site w® w ww

fW Wf'il? so H^OT d
_=!i^sm' ̂  Tikm M #7

J>!i?S«5 ? «i3I f& flP?^ TO^ #7 ■

1W ^ciT IT? ^97 §7 W
"stenir 5fiWf

!^ at ^'fr int ^ #
I j^-r ^ ift "RfrS *3 >wii3 wfft
j^ l^tf^ ?f "3 iJiO<wi« ^ sW

l'3TO^ JTfW # fT "ScT TOW

'  »I^ ̂  W'Sra^ teft $ ̂
I,w S'tSHTf HRff «& /W ga #
igfiS# ^ m
it«r 33 TOsS «n^f«r 3,

si

33to7 fflro ?i?^
<rr o.? t3 ?i sf^ ff 3?w

TOB# 3, '623 3,
JM'I^ M w 5Si?3 3 WTO
.'toS |tot w "pff 3' Profr 3 «3>
TO "3|,'1? i3 ^ 3

>3# 1? =n3 af f«r TO w/
Hwrr ?/ gd 3? fit wro

i3 ̂ -3iTOr "ft aS ̂  "fifft; TO
BM "I; W S?fa 3w3 W OflOT,
giHi Jrt 'in ̂  ffif a?f3 ^
wif :5j 92 w 33 fit TOb 3 aS

■Mw srfiyaR ̂  TO-offr
id TO TO ^ 3 dR fi=3 w
OTfTO w, 3fiTO TOia id fimM
3 33 »fr g® (Tod ipft "ftro 9?
»(TO TOlt w fit i;t ww fit Ptw fd
TO? JTOIcfr 3 PRw3 "H ̂  TOf 3
TOT fn isTO # >3 ffrod a9 3
dTOT cfrr >17=3 id d fifd tow
BfS 39 "sdrof? 3i

3w iTOTO77 B> TOftro TOTOFJfl
3 5!s;^ 3 iSTOT ofiTO ag? d ja
TO 3ar 3' «W wTOtM id
dd id* 3 t53 <3 Pm JTftwft
5H i3=iJ =ld ft TO "da 3 TOf 3 >7T
TOd 3 T7TO d arror ^ 773/
5T73 77W? fM d idi3 w d^
?5;7 =rd isgf f3 77777 >357-TOTO W
ftiTf 3? fff 3=77 a/TO d "ftf =777#
3 ̂ 3 d, dro, imiv'I f/dd 3 to

5373 3 773 d d, 3 !V ffl/vtro d^. f» to 33 =:i3|3;3777 a^p
?/33.337757 3 WTO 3 3st H=n
w 7? di aw fit WTfff^ w R
=7/3 3 iiiaTO Tsrr 'w w to
Tsff OTTcTO "773 d.,3. ft=g' ^
W pf^ 33 33 3 wTa W|
qf^ 3^7 BiftTO 3 =l7a d 7»77°fl
TO73 am 3.3. fa? 9/3 ®l
3t>7f7f d.3. TOTO 7? TO7 ^HSTS/g fit a$R ?, ft77-ft77 77=77^73^

;. d.Pf3TO;ftH77TOfT Wft®TOt?|3it g=r3 "7797 > 3t da TTTTO dri
WTTO at.w=3 3 377 5/3 aw M

da dr TO7 dff 173 ri TOdaitfif
a7aar77fRTOf7f
iR3wa5 7757RTO-® -Tttdgw
I, ft iB^taro d TOffft j g7fi 7^
jR d TO 75 fit If-TOr-* 3 aad
iJla/ftar m siarif d >3^ <73 3
aw TO 7d I, dt citaf d 7(<7 3
^ 3 1/39 TO i53?7TO d TO i.«R7
iS'lTO3 3 d 3=737=7 3 73 8l =?= '
ad f/iR Tsiit i3 d =7=3=777 d, ft;i :■
adddJdd^irodTltdiidi ;

fit a? I ft:-

!!?S|S

!» R=77ft 3 =77 a/d >7
as^iSTTO d ad 7777 TOfd 31
to7=3 ad sfR d.a/d fit d ft7it

5? f7a77=fitaft=R .577 77^77 37, ft=g
i8a77 d3 3 TO i^liaTTO w >7® a/a
S7w3 JTaffitf d d faa a? 773737

<7i?td #537 ad I fti-
77M->^daRdft3f

m'-'fdali .
^ 5=.'<' .^ 73#311

I
S

□1
_ _ j

■ 71171 TraKron:

; j^rctsiTO, 29 isdiai =to
terra f9=TO d=i! d ft-aPid tI ftTi to
1=511 «7iw faw TTffT Pn-Pr-ifd =fft@ai,y Tfia 3

i^TO11=3 w TR, id7 ad% «®ai, i3=ii a3 >6d ■ d. ai^|P!d If
^i*i5ia % ft 35<Stf7 3 5ta to3 iWiRai d
3^ fid 7^ 1,'ara-fra =7=3 w to, ■d gi|fsi dr
^ a3 d Sid at aiat TOfft td I, «57 3
wTOat dtt 3 9ia>|t dai 3 tett 33 ̂  aiaga
<ad ?re =7=3 3 TO, a3 ^ =5# -ik a3 d
ftdattPRidTOar^li ftdanaadf tst^tir
STO RTgjS T^nK^aiiiRffrs'i saa d
ffifd ffld «l3 3d 37H3=5I glSiift fttit fiTIITPt 3

iRi d ftd at 7ft Ttdd >o7=77=i aifta =77(1

^7 'ftn S afiS d'' sif^ifi'57 'ait
dil |i iiwB ftata fttn HTOtad.TO.aiTfTOt d awfi
=51^ 3 aaiTO la v7i3 I =3=3 ati/tta 3 afild 3 sfte
3ta=(t di® 3, ad aroa 3 ft k7!^'3 tou

atrlai aia dfa^ d tfiftf dl If sot? fen sfTHTia
d d a/al dl aro afd ad sfl? ftara d.dTganftat
dad-dSi 3it=TOfi3i 3ft=iaaaTd38fa'ftd«i&7
R3i7Rpta> aTftaiiftal d d wd g? TO 7«l a# 8i as
ad d dtfraa 3 ft swi d fjaftafi tcatft adti
■T-a^ ati 577(7 ard a?3 3, a7=g -toI aTdd d Rig
aitai I «a=(l flatrai ad 77a?ifti ad wta t. ft fSTilTi
ai7(t dl 3 araga aw d fid 9 177d atgl aisa^
R ad 511 id e, Taa 'ii liaaRa a aiTO! TOd TOsd wflTi
and ait ft! i I srS tto aTSRtR dm 3 ft a.aiTTTa
"MRMRfid! d gRTTil 35 ftf7a7 fdro 3i

'ciT^^S. ■%

J
.  ̂ 3RFi

pa i7=B aa da
/  at 3 TO 7^ ifftt d ?iaa

f ^admiidJRSftdliwdidtPiR
3 S3i TO33 aafl aiga ad >3 TOI
.atfTOfl TO dar (7 d, 3 otI star5=? d^TOia i^ dad Pra I aal
Rfr te" ft a? 3 pS saat aidd dt

■ ^ aad dlSd"! dt'gsit ad
^ A wg ^ 3s

,ft7d w a=p6 garo d ad 39
aid ftaaa ftro ftsi aaryw 3 aiR

*6^^, ppjii^'tfiSWflw

.ajli 5=3=7 aaifW d wrii an 33
^fD(i \i*id aiagaroaai^fil d aai
d da *7 aiTa/Ba Kan a7=g 57 to
d TO TO TO d aaijaa d aia 3to
•S3 df| 3 TuftfT |i[i aaqro 70 fet
3R uga iiaia: 3 adt a S3-3S ft(
to3 at a? 'TO a Piwa Sww
d afi atSa/f.Baijsi 3 Prtnn dtl
3 Rfajii d toS 9 3=da ftOT d
PidS dat ,da3 PR7.3 ftfi^.aiaa
TiRiaa 75^ =73 aa=( aatiaa RfTO

3 aaijaa d aa toEt =a!a aft li
d 3=1 II7I fed aS aa 3 afta 9
ftnTO 3 aagw 9 wi 3=S to=7
=6i>3sa 9 da Sr aaaiai Si

ITOSaK TOdlt
■ TO 77^ ■ 3^'5iw:fta5iH=- -Y

aTTTO, 29 SilvR 557 37<ii3 ̂ ir :i- T

Itra ironTl iftBifti d da aaia TOl-at tiTd gro ot=.
a3 3 sa'ift w< aiRa= 9 iaroiaTt-Ti^^TO^-l^l^^'P
iSli TO 7IR BTfti' 9 =sR 'aiTO=. d"i rm «%< 5di W «
s« gai^.d =7577 3 Raf7 ffta s-atai^ =791,^ ^ a® ^ '
5g^j|L^TO,iTOf?ft7 d3 3ft7ift w4ai3.,TO9.daia3i
atftl ?n7i • ^

^
TRftTOTS, 29 afStil 3.3. attaara

3 =i77S 372R =1 33 tra itai 3at
Rftfrt wtarfl a aifif >57 craioil 3
3|7h? set! d 37^77 di sfe77 gd
3 TTiai anawf! 3 sTjRit 3ai to
T/ftfe ft ftairo ftaa (i5)=3.^fFi
3 ft?77 37 759 aiRI S, 33 '7If7'iSl9
iad =753 dtro d ft!5d 3 ala 37
Rid jt Tsiaid 9 9?37f 379 d
^.di •• .

sb93 a^ wnt®™=
9.3. =7ft. 9 33 77f7 93 593 9

aiai..59=737(1 3 iHgRit 93 3>e
aroiR 5=7 !7af((5 Pia73 9-3. aat
. :^.q^.feuS9aI .aRna==eia7-Bi-d3—

7IS 37ia di

^  2i3t.2n ^ HW ^

^  ̂ »T^t 9ni w? Ii

^,.29 3fScli am. 3.37(97157
sraaa d gfera 9 aw ^ to aia
7^ ait a9=rf 9 3 3 aroiTSl d 95
gsTO 3 ait Prnmi

399357 3 aftis gi^ «d7f3 a
3a ̂ .3f7^. d afniT/ft TOft RTTt
aaarai Tdaro d arda? ft 9a>
aaltwt aw fttift at ftro aft trtft
9 TO aaaid 9 aw 51597 3 sra aia
TO 'JiPw 9 3? Ptaii aftt 377 ftro
3777 d 371 57^ 9 ftd 77377
fla9 579 It wa 37 ifiaft d gaai

Pi^rad ai9 ajiR 9 3 fe: at ftft
d jiliti TJfta 3 adi

7s=^t arnai ft 43 ft §3
377 3 aRnm 3 93 Sdf.'a >79 ■
3(7^ 577794 ^ ?i 5=13. «=9 3
TTid =77=7 t93fti 3=39 afnai ft 93
91=9 99=77 a 9397757 gjfta 9 93
awa at.Biai art to mPa sira aai9
d daj 9331 sfet 9 5R tiaa 9
awa aifw TifSfi 3 ftral d !97=H77
ftai S 7191 arft mm 9 ada TTtd
37 577777! 9 3937°/ 97799 ftft
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^TSPV.

KENDRIYA VIDYALAYA SANGATHAN (DELHI REGION)^-:

«• (No.).

M,.

.F.r I -KVs(UiO/ -' (';

•51. f|., fq. -qlrui, =Tin Tipfta) -jmi, 1^^-iioo(>7

J.N.U. CAMPUS. NEW MEHRAULI ROAO, NEW DELHI-1 UX)67

'JW! (iGl.) ■ 61650^15, 6I890'16. 6175061

^■j V jl
i^riTT; (Dale) ..o/f^ ../ .. ■■

KeqU./confidential

MEKOILANUUM

. ^

The undersigned proposes to hold an Inquiry against
Smt. J.lC.Gill, PRT, .K.ENDHIYA ylL)Y/\LAYA No.2. Faridntjnd,
under Rule 14 of the Central Civil Services (Ciasoification,
Control a'pd Appeal, Rules, 1965 as e3<tended to the en\i)loyees
of Kendriya Vldyalaya Sangathan. The substance of the
imputations of misconduct or misbehaviour in respect of
which the inquiry is proposed to be held is set out in th.a
enclosed statement of articles of charge (Annexure-I).
A statement of the imputations of misconduct or misbehaviour
in support of each article of charge is enclosed (Annexure-IIl
A list of documents by which and a list of witnesses by
whom, the art.icie of charges ore proposes to be sustained
are also enclosed (Annexure-III i< IV).

2. Sillt. J .K, Gill y Primary Tr, is directed to submit
within 10 days ot the receipt ol: ETiis ^:eInoLandum a written
Statement of his/her defence and also testate whether he/she
desires to be heard in person.

3. He/ilht: is Informed tliat an inquiry will be held only
in respect of those articles of charge as are not admitted.
He/D)ie should, therefore, specifically admit or. deny each
article of charge.

I

4. Smt.J,K<iGillg Primary Tr. is further informed that
.  if he/she does not sulsidt his/her written statement of

defence on or before the date specified in para 2 above,
or does not appear in person before the inquiring authority
or otherwise fails or refuses tf) comply witli the provisions
of Rule 14 of the CCS(CCA) Rules, 1965 or the.orders/
directions issued in persuance of the said Rule, the
inquiring 'authority may hold the inquiry against his/her
exparte.

j 5. Attention of SintoJ,K^Gill, Primary tr, is Invited
to Rule 27 of the Co<.le ot Conduct as pre.scrlbed in Article-55
of the education Code for Kentlriya Vidyalayas under which no
employee shall bilng or attoir.pt to bring any non-official
or outside influence to beat upon any suj^erior authority
to further his/'ner interests in respect of matters pertaining
to his/lier service under the Sangatlian. If any representation
is received on his/her belialf from another persot) in respect
of any matter dealt with in these proceedings it will hp
prelJumed ttiat Sm I. J . R „ G1 .1 1 , fs awaie of such a
represent.) t ion and that it t ia.s been made at his/her instance
and action will b«! taken against hi.s/her for
Rule 2 7 oi the Ccjde of Conduct mention(

V

6. Tlie teceii>t ot- ttie I'emorandur;'

v io Lat ion

box

d^ednow

'on) t. J , i\. Gi 11, PRT,
Kendriya V.idynlaya.
)-i0..7 raiidrM^ao.

ASS1ST C(
(YUISC

_ 2 _
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^cpY -Cor inforjnatloM to : -

1. The Deputy Commi8sioner(p) ,KVS(HU). N.Delhii, w.r.t.
hla Jatter no.

2, The .principal, K/ No.2 FaridTabad. . . . for information.

ASSISTANT CaiMISSIOMER £,

disciplinary authority

--M-: ■

■■ i ll
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SJATUiBil 01- OF ̂ •Ii"iGJNDUCT OK MlOliEiiAVIObt,
SUKPOHT OF Ti.t AKTICuiS OF CjiMGtS FkA'.ED AGAlNv^T irfAX.J.R,

VIOYALAY/v iN'Pff ̂  PARIDABAD.

AAJ-,1 C L E ̂  1.

The said SoiUJ.A.Cill, while functioning at PUT during
1996 at Kendrdya Vldyaldvai^'40^2, Faridabad has bento
Master Partoek ^haisnaf a student of ciaso-IV B on 21«4»98
and^3>4.^ by sipping & by Danda. The act of infUcUng
corporal piailshaent to the Qtudents^ io highly Irregular -
and objoctloftable on the part of the teacher,

Accojdlifm to circular no^2(CDN No,F«11-7/71«KVS dt®
1.7.71, ceiperai paaishsent in tne itendilya V4dy®laye$ is
to , be discou^g^ in right earnest, v^here .neesesary.,
P'SinclpiCl -ehosild • •

..cas^rs-

di.®ap4-Sjn^srf,;^^^A®n^ 4n CGA)- ■ iiales.
mtW the .splcye.e\of the.S^th^.

1  ■ ■

In viwf «f the shovCf It i« deer thst Ssat.QllI hat
violated th» InstrucUons contained in circuler no.2(CDN
no. F. 11-7/7t-KV6 deted 1,7.71. aat,Giii ha. thut coaaitted
nlocon . Ot • sr Rules 3.1(i) (nj t (ai) of COS. Conduct
Rules, I96n as extended to the esiployees of Kendciya
Vidyalaya Scungathan.

A-A".
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Lir^T OF i; -ou-.. .Ti: by xmcH jhi- A^.iiCLt.;; of awHQES
Fa/AtD Au/a:^:.T S^4T.J,K.QILLt prt, klnoriva vidyalava

AH5 SUf>^^CD:7U_ai £uSTAINH>. .
t. Circular no.2 (CC?» No.F.1l~7/71~KVS dated U7»71.
2. Cffioplaint of Sh«£aiya Pr«ka»h Shama. F«th®r sf

Waster Tarteeh rhaimg.dated 24.4,98«
3, i;#C!i.Cc'.l certiOcrtes dat^d 27,4.93 i®§ued

CrftA«l»k Kuaar* O»107» Dabua Coit»hy, MIT i'arldiibad,
Cb^y of report of i^v^atigstion tee» dated 2^5,90
cnr.^ainin.7 of asM.»htna, FSI
Hak^ 3>'j.ci ii»w Ass>r.tj^::.5'ST« • -

V H«^iy fm^Cdll, v'ilT dt. 3j.4«98.

•■ <gY'^^|3|S: •7'^^' ARTJ-iCii'^ ■• ®lSBS£&:"FHti4Fn

' ̂  ..|y ;■ ft
.  • p.^^. ̂ ssa,.- Nil

. o«-iiast«!r s-^twd^t of oi«s®. Fywi'/
4, M<mitox,. ^ys 4. \Iiri5 of CIosb IY B



The Assistant Conuaissioner,

Disciplinary Authority,
J.N.u. Campus, News Mehrauli road
New Delhi - 110067.

VA

SOB: WiraORAWAL OF CHARGE SHEET RFPTY tc vipnm
onBisA, REPLY IS KEPT RESERVED.

1- This is with reference to your memo No. F 21-24/98
- KVS (DP) 774 dated 23.6.1998, I state as under:

1' „ ^"^Saticns levelled ai^ainst me in annexure I
said memo are i

and conspired. Frevelous baseless

i^uirv'^ia * t^/" = "y preliminary^  w in this regard so a«s 4-rx ^
f-T->i+->i4r -> find out thetruthfulness. Thert>frt>-a +-v,

^ -r.esheet abr^ir ̂ ralurZ."1:^1 ̂  7"^
nielafied. i-Lie9al, void &

irri) The annexufe in contains documents such a
are not u, ^^uments such documents"or sustainable in law

certificate can bf. because such M edical
any difficulty.

r\j^es framed in thi * consulted the4.4-aiiiea in this regard hv ehrx ^

auticritv. Thus reJ'an espective competent
also a.,.;.-" --^-nl certificate is
A.c. TdT; T " " «>• vhi^ cf
sustainable rn law anrr'"" is not
defination of ^vide under the
have beer, -e ect-d b k »ust

-ejected by the a r or. '

certificate^ attach a • ' * ^ • The medical
nr " 'Attached IS fake becau'^e th^aocuraent t^:t^ _ ■ ,r • o, -e . The saic
1  - specified the nature of in-nleri 3r~ injury on the

■■■ certificate is without
starr.L • - - ^ , ithout proper rubber- - 0I..C does not show whether it ic
or fitneec eoner it is a sickness

certificate. Therefore thic
worth of evidence ' document is not

Contd. . 2 .
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2  (i) The Diary No. shows that the alleged'^"'coijJlaint was
diarised at No. 100 on 27.04.98. The A.C. (D.R.) has not
explained the reasons of delay of Complaint, that the incident
alleged is of date 21.04.98 & whereas complaint is of 27.04.98,
Had there been any injury alleged on the child then parents
must have run towards the Civil Hospital and the Police,
nothing of the sort was done by the Parent as is alleged
therefore the entire case is conspired, motivated because of
extraneous considerations. The A.C. (D.R.) has not made any

answer on this aspect also. This proves that the Law has not
been protected but only one sided false picture has been
believed which is arbitrary and melafied. Therefore documents
needed to be rejected.

3 document alleged to be enquiry report
by some teachers, which found that it is difficult to comment
on this aspect. This proves that no case even primafacii exist
against the c.O. Therefore the issuing of chargesheet is
melafied even the class teacher of IV B Mrs. Suniti Vashisth as
per this document was completely ignorant on this aspects.
Entire opinion formation by A.C. (D.R.) is melafied.

4. Annexure - iv, the Statement of the alleged do
not exist on the charge sheet.

ge sheet
Therefore it is requested to withdraw the char

because charges alleged are melafied, illegal and void.

The reply to this' charge sheet is kept reserved till the
disposal of this representation.

C.C.

1.

2.

3.

D.C., K.V.S. (H.Q.)

Commissioner (H.Q.)

Joint Secretary (H.R.D.)

Yours faithfully.

L

( MRS,. JA^IR GILL )
P.R.T.

K.V. NO. 2 FED.

\
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■. chairsfi^
®o®2#

^a:i;'idab^
r-

'Subject $1 &lisbshavioar bjf the Principal
Ids 14^® 'V'dshistht

4

£.1^ #

Tf^ay ©SI date 24»09sl999^ ' I reached ®y Schssl

at Sf30 attaridirsg mining' assec^y

%ita fashist-h (Primary teacher) asfesd ta - ,

t^acb^ t© hers her husband*s (^zlncipsl)

©£fl©e® 1 did aot pay head fe© haXf to 1^

XVe» 3 as usu^w ^^h©reaffcar Vasddev peon cm® to my

;'rg ci^s and t©Xd m© that i^rincipai £® exiling ai@^ 2 w^t

to the? Principal recss vh^e I ©a^ Principal's idll® «Nnd

?■• other teacher® presoat® Be imsisdiat^y stouts

at (to disciplina Ihcharg® ) 3Xu^c^-hJ^->^ JnrcJUeJ^
.  c:^ n '^' '"\ <=\ '^ -. ^

=  ̂ ^ViTT / vi?1. 5®Lif)7~ ̂ -^'Cg:6.A_cy| ^
-^i!</J.H G-(xAr-CLX.'|^^--V^ ^ )

{^ d\TTi3TfV~^^^RVh
■-t'H - ' ""' ^ ,..■ ' «A ' r' -t •W I

i I '-^'n/j )t7ef;iTj--rf'hg?i r4rg^f??AT3r"'|W?i cvfj-/^ f:
r  » J S ^ iN • . r..C\ <Civ • • : '\ ̂  • » - >-- • . • - - > t>ir_ci«.c.i|g;,,,,_^:.^rfr+-^ g j-j^-jTrr ?,?r:>srr3^'-:,':

31 g. i MVi.^ Jf q-,)^
,G, c. '
1" 3 v-t &,■ c^Tj~3""3T353i^g3j^^ Q ^.. : ,' '/ --.w^ ' p' -It n-'/4/3i G^J> XR- it^TuT -sffd ̂

Yvt

n '{^ s^i ^r ^>=i-f} "^-ft
IS 1 ^^ir3i l^Tqi'
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Mr.j :eu.c^ type ot Irideceat behaviour ia aot vrortly'ef'a
p-^rsoi a stature ot S^incipai^ Thereafter I came to

,k?iow:that he-and his Mrs» both made the teachers to write

me* i met yeu and told you the

©t the ev®its in writing but you spoke to tne thc^st- you

hsstfi® already reco.5^®ided my transfer f rean !?©^2' ^ -
Faridabad from this I feel astonish^ that th©

wfeo'misbe-haved against me haS' been protected by youji The
rule ©f law has been flouts to benefit a class of wrong
doorsi. Sir, X may be ( X am not a®<l.-mitting) any thing)
but for argimnent sap© if any on© is agressive to such

an extent are in provocative to certain d egre©^ The
perscai. again.st -whom such Sets, are performed is duty bound
to take- the reeource of law# The decency demands ^'at '
th© written eKplainafcive must bad be^ sort to' establish
th© rill© Of 1%^^ i^eeency does not demand that a g^.t -p
Principal nm aft:sir a lady tgaidier t© catch hor and to
touch hex body. The' wong dDprs are closi^ to yois
had been trusted unquestionaily .fey y©u that you did not
asfe him that why a lad.y who is we^ldng for the last
6 Kssnths with you feec^e ©gressive v/ith you to such ^
extent0 What provocntiv© words were spok^'by the
Pcincipal and '=^at Gircumstances existed which compelled .
you to reccia^d my tr^sfer# The actual reasm behind
i-t that X tiled -a criminal cmplaint against Mr,
Ghhiksra, PrinMpal K«,v# tk>^2, Faridafoad md Chi^

&f for whlc-h the GOgn-igenc© had
®©i taken by the honourable court by ^uiranoning the.

G»Xiip;Ei"5£i (gi^Yinions- ejiclose<J)-»l?Jr w<is a atud^t ©S

9 49 ^

"h
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KttV, MOrews g^j DeXhi, v,fesn Mr, 2,S.chhlkara v/a®

ficortorsicsi therefore vd,th the motive to save his Guru and

to frurtrate my case such fisid s|3si episade was fictiously

created by Principal and his Mrs,

1 further stat$ that reeoiaending ©f transfer fey you

your ov® c-raX versi©!*) has proved that is

court of iavf get frustrated, How J request your h^eur

that what tUig ©llsgafcitKie made fey the Prittcipai if ̂ y

and also th® statement of all the vdtnesses si^suXd fee

aup^ied t© m@ by regiet^ed a,d, post at tfe folXo\tfing

address?-.

Mrs. Jasfolr Gill,
^use No, 1217, Sector 7-D,
Faridabad, , ' '

So, that I may tak© the recourse to law and als(^ 1 request

your honour If your statement that you have reeomended

my tr^sf^ is true then, it is illegal, arbitrary,unjueti«,

fied act en your purt udtsJcsat hearing the other party i.e.
myself.

^  I furth??r intimate you that y^i 1 had handed over s
^ ropresaitative Mr. Rajeev, Principal who tor® of my

repr-sasiitativQ ^

this time myself and Principal with the wifo
is a R p.T, Therefor© he should fed be

not only fee advised but als© dicrected that he should not

corns in the way of the case which I have already filed
and he should maintain ccsapelete peace in the Vidhaiaya,

Now t ajppr^end when ever I will go to the school, he
vd.ll again perform th© same act against me and will not

L.
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m© to mtec In the Vidyaiaya* Your poicrer pf

rocommd^tion ot txm&tm: if any haa been malafiedly

motivated by hiHi# Therefore, Z request ^ ypu M.adly

do not allow my body to get your pow@c misused#

C#«Sf«

To,
Chairman through one coiy propoer chanei,
ajid other is through speed post#

Thaiiking you#

Y©ur»s sincerely,

'3̂ li /

K V No

r .y

,0
t  I

H'Kb,
n , '
i" 'iX),

Jfi

q;-

Id .
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ANNEXURR 'A-l'

.  DAINTK .TAaRAW

ORDER FOR A DEPARTMENTAL ENQUIRY AGAINST
A LADY TEACHER DUE TO BEAT OF CHILD.

7*7' — —

Faridabad 28th April, the lady teacher beat down
Prateek aged about 9 years so ruthlessly of not
improving his handwriting so the teacher got
annoyed and Prateek is not able to go to his school
even after about a week now because he has been
frightened so much. Prateek again and again'says
his parents 'PAPA PAPA I SHALL NOT GO TO SCHOOL.
MY MADAM AGAIN WOULD BEAT ME ENOUGH. THERE IS A
SEVERE PAIN IN MY BOTH HANDS.' On the other hand
Principal of school Sh. Z.S.Chikara has ordered a
departmental enquiry against the lady teacher taking
the matter seriously.

1  Sharma is studying in local Centralchool No. 2 inCIass 4th Standard. Prateek has stood
first almost in Class 3rd Standard. But on 20th
April the lady teacher Mrs. J.K.Gill entiusted upon
him the cursive writing page 16 which was completed by
him so neeily and tidy. When Prateek showed his work
to his teacher, then she found it un-satisfactory

then^'L^r.^'vT ""k' ^he wishedthen the lady teacher got so annoyed.

of fhR the copy
llssTv Pr«?p ^uth-
because of the i suffered swelling in.both his handsecause of the injury sustained by him Prateek

hi.'.fh^ol thef Udf T"'
iiiti

?nsLt?d\'L pare„"?s"n^tPra.aa. started so ;raLfss"a§

at the

Modern Food Industries Limited w. Sharma mand fraightened on seeing th^'conditir0^,1?^:^.^'



When the father of Prateek reached school alongwith
his wife then Mrs. Gill got so aggrovated and asked
them to go out of the class. Then Mr. Sharma met
the principal of the school named Sh, Z.S.Chikara
and he found the case to be genuine after observing
the condition of said boy Prateek.

Mrs. Gill started abusing the parents of
Prateek in the presence of Principal. Shri Sharma
made a complaint about the whole irfcident to
Administrative Officers of the school concerned
including the D,C., organisers of Central Schools
and demanded the punishment of Hindi lady teacher,

On the other hand, the Principal of the
school Shri Chikara stated that whatever happened
with Prateek is really unfortunate. He ordered
a departmental enquiry to be,set up against Mrs.
Gill and Deputy Commissioner B.K.Panigarhi also
ordered to set up an enquiry against the lady
teacher observing the case of said Prateek to be
genuine and fit.
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ANNEXURK A-1

TARA Wednesday 29 April . 1
Published bv Delhi & Harvana

LADY TEACHER'S DEMON ACTIVITIES rPTAW T.EET.a^

Sanjay Kapoor, Office Representative

Faridafead 29 April, a body studying -in class IVth
standard at Central School No. 2 was beatened down so
cruely grieviously by his lady teacher, with the result,
the next day the body instead of coming to his school,
had to be admitted in hospital. The nine years old
student named Prateek who. is innocent, ..his mistake was
that his hand-writing, was not good.- It is his ordinary
and common mistake of the boy, was compensated by way
of beating down twibe so bitterly by his teacher. The

is weak in his .studies and he secured97% marks in Class Ilird, inspite of that teacher
treat the boy with Ill-Will. Said Prateek was merci-
lessly beaten down by her twice. On 21st April, the
school located in N.H.4, Faridabad, the father of
Prateek named Satya Parkash Sharma who is in a Govt.

his house No. 6 is in a block of N.H.3,NIT Faridabad. According to Sharma his son is quitegood in his studies, and at present Prateek is in fourth
that on-20th April, the lady telollr

rlf in teaches Hindi, she gave cursive writingof 18 pages and asked him it to complete it ui -i-h c. •to «aka hlB tidy in hand-writing OniLt April
oorlivl iruLI alongSu^hisp-i ii I 1- seeing the copy of Prateek MrsGill got aggrovatedand she at once torn the copy of
Prateek and struck it with his mouth after thof uPioked up the stick and stared CeaU„g"sroileL!5°
sS enougr°'TL®saidT°^l!;®'' ^oy
ra-aoted so badly on tha'^orharstuients.

autferef'frL"any InJLSes 0^^ bcSy''°"?here^'
Prai^rkM"ta^1h"a5!^L'afhL oy\%^ing and crying with the pain sceam-
seeing the condition of Prateek Prateek onand puzzled. They at once fnnt ®®"tally disturbednamely Ashok, the docto? chebkL h MBBS.doctor
doctor clearly mention^ in ?'he
has suffered swelling and othe^ report that Prateekwelling and other injuries on his body



because of he was beaten down. The doctor further
advised his father not to send the school for some
period. Next day the father of Prateek named Sharma
went to his son's school. But on that day Mrs< Gill
was on leave, so he could not contact her. In her
absence Mr. Sharma had talked with the Principal of
the school but the Principal did not like to solve
the problem of Prateek and felt inability. The

.Principal also condemned the treatment of Mrs. Gill
with the innocent Prateek with his low tone.

At that time Mr. Satya Parkash Sharma came
back to his house. But on 23rd April, Prateek was sent
to his school again, then Mrs. Gill again got so
aggrovated and exicited with anger seeing Prateek in
her class. She again called Prateek near her and
threatened him and also started beating him now.
How this time Mrs. Gill struck with 12 sticks on his
palm. Mrs. Gill again threatened Prateek that she
would reform him after beating him down so cruelly.
Even after that school teacher did not stop her said
treatment, then the father of Prateek met the D.C.
Earidabad and asked him to enquire into the matter
and D.C. Faridabad^assured him but when no action
taken by the D.C. then farther of Prateek made a
complaint to Hon ble H.R.D. Minister against Mrs.
uiii and he also moved the letter to D.C. Faridabad
and requested him for justice.
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To Vv-cuAsUitev

' ̂
KENDRIYA VIDYALYA NO. 2, ' ANNEXURE A-2
N.H.IV, FARIDABAD-121 001

HEMQRANDUH

Ref. No. KV-2/FBD/98-99/210 Dated: 29.4.98

One parent has made a complaint that on dated
21.4.1998,vand 23.4.1998 Mrs. Jasbir Gill who is the
incharge of Class IVth B has beaten down' his son
badly with Danda (stick) and that is why^ the boy has
so much frightened that he starts.weaping when he
was asked to go to his school. While writing his
hand trembles. Besides this, also misbehaved with
the parents, used uri-parliamentary language and also
threatened to use sharp weapon. There is a^Striction
to give physical punishment to the students in the
Kendriya Vidyalyas.

Mrs.. Gill pleased to submit her explanation
latest by 30th April, 1998 in respect of this
incident.

The copy of the complaint is annexed
herewith for the kind pisrusal.

Sd/-

vi T . . PrincipalMrs. Jasbir Gill (P.R.T.)
Class Teacher IV B
K.V. No. 2, Faridabad.

Copy for information to Assistant Commissioner,
Kendriya Vidyalya with a copy of complaint.

Enclosure: One

ihn' Principal
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To

Sd/ 2.5.98
Principal

7^ . T^AHSCArLO

ANNEXURE A-4
CQNFTDENTTAT,

Ar

•>

y

The Principal,
K.V. No. 2, Faridabad.

Subj ect:- In respect of a complaint against Smt. Gill
(Hindi Teacher) Class IV-B made by Shrr
Satya Parkash Sharma.

Sir,

In reference to your order dated 27.4.1998
(received on 29.4.1998)_issued by your office, the
report of the fact finding committee is as under:-

1 That Madam Gill annoyed and beat down ruthlessly
(mercilessly) Master Prateek Sharma in order to
improve his hand-writing and thereafter, his copy
was torn and he was beaten down with the stick on
his palm in respect of a complaint. Information
material received from the students of Class IV B

hJrfwith (Question-Answer) annexedherewith for the purpose of testimony. Their
answers do not telly with each-other. So on this
matter.., it is very-difficult to say anything.

That the complainant has not mentioned any eye-
witness, place cf meeting and its time etc

VashishT® P° ? ® Sunitihisht, Prateek is an average student. He need-
.0 improve his hand-writing. She has categorically

srin thr°hSjt'umr?r' abovesaL incident,ill one oHort time the enquiry of this incident

rentfcnerril complainant has
Of Pr^pal So presence
resDpi^ ° himself is a witness inespect of said incident and he knows all the true.

entirely oonoerned with the

For necessary action.

Enclosures :- •Q•^•Vushisht
1. Questionaire of students in 2

original (1 to 15) » in 2. Set.Sfeakuntala
2- A wrtttw statement of cJ»bb 3 -
ifmhw SKt, »u„m

1
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KENDRIYA VIDYALYA NO. 2,
N.H.IV, FARIDABAD-121 001

ANNEXIJRE A-.S

MEMORANDUM CONFIDENTIAL

Ref. No. KV-2/FBD/98-99/218 Dated: 8.5.98

On dated 24.4.1998 at about 12.35 p.m. Smt.
Abha Awasthi Music Teacher alongwith Mrs. Jasbir Kaur
Gill visited Principal's office when the parent of
Master Prateek Sharma Class IV were also present
there.

Mrs. Awasthi is requested to explain and submit
her view on tlTe talks alleged to have been taken place
at that time within three days of this memo to Principal

You informed to principal that the parents used
un-parliamentary and objectionable language with, Mrs.
Gill in your presence. Please explain it in detail.

-2
Smt. Abha Awasthi,
Music Teacher,
House No. 1407,
Sector 19, Faridabad,

Sd/-
Principal

i-
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1. ,Td (.A-TJOM

ANNEXURE A-fi
To ■ ;

I

The Principal
Kendriya Vidyalya No. 2,
N.H.IV, NIT Faridabad.

Sub:- Clarification of Music Teacher Smt. Abha
Awasthi.

Reference: Aa: A/SA/K . V . 2/4-Pfi Dat.fi 1 PR

Sir,

In reference to confidential memo vide
S.K.V.-2/H.B.D./98-9g/218 dated 6.05.98 which I
received on 12.5.98 at 15.40 p.m. sharp. I hereby
submit my following clarification in the same
matter:-

As you have stated in memo that on dated
24;,4.98 at 12.35 p.m. I was present in your office
and at that time what conversation made and my view
in respect of that and I have been directed by you
to submit clarification of the memo within three days
or receipt and you have also clearly mentioned as

.1 have informed* you tliat the parent used an object
ionable and un-parliamentary language with Mrs.
•Jasbir Gill in my presence. . That I have been

to produce the detailed information regard
ing the said memo.

on 24 4^98''^irw«r«^v above, I want to clarify thatIt was a Friday and on every Fridav T
teaoh music in Class Illrd in 6th Period and I ̂
c^s"on "in tha?"Class on that day and date too.

n  4-^ Therefore, on aforesaid date and time T wnc:

matter. sorts of information in this

Dated: 13.5.1998

Yours sincerely,

Sd/-
Smt. Abha Awasthi
Music Teacher.

:lSlP
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KENDRIYA VIDYALAYA SANGATHAN (DELHI REGION)
^ fl'. fe" ̂ raXi ̂  ^1 livxil-noo(.7

J.N.U. CAiVJPUS. NEW MEHRAULI ROAO. NEW DELHI-1KKX)/ ' '-r"
'JXW (iQl.) ■ 6166045, 6189046. 6176061 -

1

/  -KVSLUU)/•;) .•(.
»j • > j/

tspin; (Dale) . .*X(r./ .
l(»!!qc] ./Confidential

MO'iOiCANUUM

J

■V

The undersigned proposes to hold an Inquiry against
Stnt.J.lC.Glll, PRT, .RB'^DKIVA VlL)Yy\LAT'A N0f2. Farldnhnd.
under Hula 14 oC the Contral Civil Services (classlltlcatlon,
Control ejpd Appeal, Rules, 1965 as e9(tended to the employees
ot Kendrlya Vldyalaya Sangothaii* The substance of the
Imputations of misconduct or misbehaviour In respect of
which the Inquiry is proposed to be held Is set out In the
enclosed statement of articles of pharge (Aiinexure-I).
A statement of the Imputations of misconduct or misbehaviour

article of chaxqe Is enclosed (Annexure-ii)i
documents by whlcli and a list of witnesses by

whom, the article of charges are proposes to be sustained
are also enclosed (AnneRure-lli fc« IV),

I' , , Primary Tr, is directed to submitWithin lu days of the receipt ol: this Memnmndum a'wrltten
statement of his/her defence and also to state whether he/she
desires to be heard in~*persoiij

3- Me/lihe la Informed that an Inquiry will be held only
those articles of charge as ate not admitted.

e/Sf»e s)iould>v^erofore, specifically admit or-deny each
article of charge.

I  ■

h . Primary Tr. is further Informed thatIf he/she does not submit his/her written statement of
or dQe« before the date specified in para 2 above,
or porsi>n before the Inquiring authorityor othorwir. fall. rofu.oa to co,„,,ly ol2„ the pSvla5o,'s

?« «•,? CCS(CCA) Boles. 19U or the orders/
?  ? 1^"^ persurtiice of the said Rule the
expait^^ authority may hold the inquiry against his/her

y 5.
to Rule

-^"t.J.K.GlU. Primsrv Tr. Is invited
oi the Educatlo!r'c«h!"£o^
"'oulnde'Jif,'"""' ""nS'S^rnon-oltjSil?to further hlo/hS^interort'^ sui^rlor authorityto his/her oerOlce Jndcr u^e ^matters pertaining
is received on his/her beh ilf any representation
of any matter dealt with li thl- a"«ther person In respect
pre.'uH.H.<i that I'^oceedlr.qs u will hr
represent.it tun",-ind' .^iX, Is aweio n£ such
rjnd Gction will Ixt thiit It Ir.i;; ijei'ii iiu'ide ut Itls/Lici lust.'ncp

fiM. irr ■> I t.Tken aqulnst lil.s/hLt01 the CcxJo ot Conduct mentlone

I't-" I.cc.-?i,-,t

Kenclriv:! V.ldynlaY.j

the Pcinor.'uKhiii'

AiJiJiST
iJidcipi

or violation of

tr
a bo

now

- 2
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Copy for information to i -
r *

1. The Deputy Commi8sioner(p) ,JC^S(MU}« N tDelhl, w«r*t«
hia .'atter no.

,2. The jirinclpal, KV No.2 FarlJabadi. . . , for information,

•  ■ I

J■

I

ASSISTANT CaiMISSIONER &
DISCIPLINARY AUWORITY

,



TV'-
J-x

» 'f i T' tllliatl .'• AGAli'i-..f

A  i T 1 V I ̂  - i

The aaiii Mlt functioning as
primary Teucner Ourinc 1996 n on^rlya Vldy^^laya No.2.
FarlcJ^cad has b««t»n :v.ast<ix rariteW Shaxmat « atvdwt of
class I on 2V.04*96 and 23.04,93 to tho «*t«»t that
awallin-; his cQo«* up on the aim of atudtnt In contravantion
tno ihstr.)cUciii.. contcinr'.J 5.'. .V: circul ar no.2(CUN No.T.
11-7/7w-'• s 1.7,71). * , h^s tho> coaaituu yrave
aisccnOuct uncer iiule 3»1 (') (li) f* (•lil) of tue
Conduct .'lueliOSy 196 b' .iS Ap^ii cable tc the employ ere of
KV^.



V,-
W-W fr'f- ̂  XURE^ll.

SI/TUaa OF HAr-UTATlvii OF ̂ \Ii;GJNDUCT • li
SUPFOKT OF Tlit AKnCui.S OF QiAiiOtS FRA'.f-O AG;.lNvT uaT.wA.
niT.;.. PKT. ^/nWALAYA N0.2 FARXPAtiAPt

C3

T 1 C L E ̂  1.

V

Th« Mid aut#J.^,CiHf while functioning «t PHt during

at Kondri/c Vidyaiaya(i>to«29 FaricUibiid has bttttai
Master Partsak ;:»haxiaat * student of claso-IV B on 21o4o98

end 23>4,98 by slapping & by Canda* The act of inflicting
corporal pimishnent to the students^ is highly irregular -

and objectionable on the part of the teacher,
-  • I

According to ciroidar no«2(Cj>N No, F« 11-7/7l^XVS dt,

1,7,71, corporal puniataent in tne ICendriya Vidyalsyas it
to be discouxsged in right earnest, ehexe necesssry, the
Pxindpsl vsnei tssehers- should in, vgisi^tstipo dtvi a•

1 Bsy hf dssh'irty ̂'iriil^iV ,^|| n cmss ofK/hWipLdbititiL
dsfauLtoxd «• vMt- dot tdth a ̂d'^liVcdnfl^ 'physicaal.psin.
Any tesdMPX d*d'stlng thess4'>«tiNi»itdwvle liable <6*
d^ in •cao^adi^^eid^ .tko OCS(CCA) fUilsst
1965- ippiic^t to the eopioyeet of the 5«)gathon«

In view of the aboye, it l| clear that Siat,ail.i^: has
violated the instructions contained in circular no,2(CON
no,F.ii«7/7l-dVS dated 1.7.71. Sot,Gill hat thus coBaltted
Bl SI nul.» 3-l<i) (iij 4. (iti) of CCS, Conduct
rtulos, tv64 sc extonded to th« caploydet of Ksndrlyg
Vldyela/A Sangathan.

. l-j:



LiCT 0?  C' •yVi.^<;TZ SY *HiCH THi- /r.IXat:; Of aX>iJ«5ES
Fa/ilfcU /^UAIN.J SMT.J.IUGILL, PRI, KLNDRIYA VIDYALAVA
W0,2 F.>.r;iLV^/.D /H£ SUP>>OSED TO GL Su5TAlNiJ,

U drculdi no«2 (CQ«' Ko«F«U-7/71^VS dated

2. Coapl«iint of Sh«&«iy« Preiiaih Shasmat Fathar of
Maator l arteeH Fhextna.doted 24t4*V6«

3» Medical certifycrt€9 dated 27«4,98 laaucd by
l^r^Aahok ku&aTf Or107» Pabua Cofdhy^ NIT Faridabad,

4* copy 01 rejpoTt of lAvtatigaUDn tem dated
cnntainlng of V^0«H«'«8m.ahth«» FQT lAt«£«Bhati«»
H«lfM artd Roni AxoraV

V Haply yUT dt* 3u,4,98^

.  WFSppg&.«. ^xMiPn^y

i'.JSc.ih' Shi«»,, 3V(i. NIT-f|*KWi«d,-'.., ̂
^•. Uaatci NealU;^ a atudent of olaaa IVWB "
4, Monitor^ 6oya 1 \alxl» of claes iv li

'^P
••>$1
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i- The Assxs'tecfc CoBmLlssioneirf *

Disciplinary Authority,
J.N.u. Campus, News Mehrauli road
New Delhi - 110067.

r.

SOB: WITHDRAWAL OF CTARGg SHBBT, REPL* IS KEPT RESERVED.'

1- This IS with leference to your memo No. F 21-24/98
- KVS (DR) 774 dated 23.6.1998, I state as under:

L TT levelled against me in annexure i
and o ^ baselessand conspired. aocj-ess

en;4uiry'^^in^'this^^^ constituted any preliminary
a  charvesheet abruptly is formation to issue
-elafied. " arbitrary, iiie^.^!, yoid a

Viii} The annexui-^ ttt
"e ̂ nor^sustainahjr TT
oertificats can be procured f soch M edioaldifficulty. Z TTTn without
files framed in this resard by Ihe"" the
authority. Thus reliance cn Ihis ~»P®tent,
alM arbitrary and vuided by the not' ddttiflcate is

•  Therefore th " " the whims of
auatainable in law and is not dooumment is ^ot.

Of eviden;: -der th#:
hee.-. .-exacted by the A c !

oertificatc- attached is fske 1'"'' ' "'®dical
decent ni,. ^ct specified the nat ""

ar~ . nature of- 't. the certificatf. , •injur> on the
stamp .. , iicate is without nro,-

'  - olso does not «;hr^... proper c^rubber
or fitnes.c re^t- i f ^'f^eth^r it is a c .

certificate. Ther-p- sicknessOf evidence. this document is not

Contd..2

s>m



''''® Diary No. shows that the alleged oomplaiift was
-V-H diarised at No. 100 on 27.04.98. The A.C. (D.R.) has not

i  explained the reasons of delay of Complaint, that! the Incident
alleged is of date 21.04.98 i whereas complaint is of 27.04.98.
Had there been, any injury alleged on the child then parents

towards the Civil Hospital and the Police,•nothing of the sort was done by the Parent as is alleged
therefore the entire case is conspired, motivated because of
extraneous considerations. The A.c. (D.R.) has not made any

answer on this aspect also. This proves that the Law has not
been protected but only one sided false picture has been

ne aeTtot"" "neeaed to be rejected.

somrtrh- :~at"irrs difftuT?^
on this aspect Thic difficult to comment
against the c.o. ThereroL thVV"r

^  -Ufiea even the class teler !: Xv^B h:! b'
per this document w^s completely ignorant
-tire opinion formation by A.c. is melafied

Annexure - iv, the Statement of the alleaed
not exist on the charge sheet. alleged witnesses do

Therefore if -io —because charges alleged al^lt^Ud.^Cal T.! C"!'

«®PoaaTof"t«slpr:enrrn."^" ^^
C.c.

1.

Yours faithfully,

K.v.s. .(.H.g.,
Commissioner (H.Q.) ««S. JASBIR GILL )
Joint Secretary (h.R.d.) NO.
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(iii) That as soon as the summons were served upon
Mr. Chikara, Rajiv and Mrs. Anita all three
came to my residence at about 7.30 p.m. on
22.9.99, Mr.-^!Rajiv Vashisht directed me (not
requested) to withdraw the complaint or be
ready to face the consequences. Mr. Rajiv
used the following language;-

Madam, why have you annoyed and harassed my
teacher (Guruji) Mr. Chikara. Either you
withdraw your criminal case from the court
otherwise I will teach you a lesson, so that
you forget about your service. Madam, law
is a dog, nothing can be done through the
law, I have become a principal within a period
of five months and got myself transferred from
Assam and now I am staying at my home. Look
at your law, I and my wife both are ,serving
in the same school. She is all the times with
me. I will write down ACR of my wife and my
wife Smt. Anita Vashisht PRT will write down
ACR of all of the staff members.

Mr. Rajiv Vashisht committed misbehaviour
in my house by pinching the cheeks of his wife
that she would"always live with me. I am not
like your husband, who has gone to America
after leaving you. Sir, when all this was
going to happen at that time a gentleman was
also present at my house and a mechanic was
also present. Mr. Rajiv was shouting at me and

^  L believe in law and court andtold all of them to go from my home, because
some neighbourers also rushed my house on
hearing the voice of those persons.

V
lyXUL-

■5
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c3 MNEXURE A.-e.

To

The Commissioner,
Chairman Kendriya Vidyalya No. 2,
Faridabad.

Subject:- Threat by the Principal to kill the
Lady Teacher Mrs. Jasbir Gill and
face dire-consequences.

Sir,

I am Jasbir Gill who has been serving for
the last 1-8 years in the Kendriya Vidyalaya organi
sation as teacher. I have no any wrong report in
my connection so far. Last year. Principal Z.S.
Chikara un-necessarily tortured me mentally and
after that I instituted a criminal case against
him in. which summon orders were made on 24.8.1999
and those summoning orders were sent through'Post
earlier to a week. Today, dt. 24.9.1999 when I
ca.me to the school at 8.30 a.m. then, after conclu
ding the prayer, the wife of the Principal who is
also a teacher in the same school said that no
teacher will attend the, class nor enter it. I
replied that we come here for teaching the students
and 1 shall not leave the class unless the Principal
will send summon to call us.

»nri time, the Principal called me

Sr.insiae nis office, when I opposed this then the

IliililiiF
I shall nni- T . face imprisonment but
half P T spare you. I immediately applied for
but she did^not Proforma to H.M.madam
aftLrnarkinS -n?r 'T®'* it oSt
la ITluTu'^ ■ y' «hioh
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and at there I got registered my case.

^  forced by the Principal towithdraw my criminal case, otherwise my life is in
danger and I as reoeiving many threats of my life as

you may manage me some security for
me with a view to perform my duty properly Sir

"y pSr^that'l 1";disciplined incharge of vidyalya. I have nnt nnim-n
out any other teacher, although the wife of Principal
fnl? teacher but infact she is thlPrincipal. She is to suppress the-taff members and provide undue advantages to the

compelled all the primary teachers to- write against

filtSy Ln'gS ILTu'rTtene' Ufi" \indly

Thank you,

Dated: 24.9.1999

__ Yours sincerely

(Smt. Jasbir Gill)
Primary Teacher

Kendriya Vidyalya No.2
Faridabad
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ANNEXURE A-10(CQLLY)

To

The Senior Superintendent of Police,
Faridabad.

Sub:- APPLICATION FOR REGISTERING THE CASE WHEN NO

ANY ACTION TAKEN SO FAR BY THE CONCERNED

POLICE POST AGAINST THE CULPRITS.

Sir,

I, Mrs. Jasbir Gill, Primary Teacher, Kendriya
Vidyalya No. 2 request you that on 24.9.1999 I submi
tted an application to the concerned Police Post
Incharge concerning with the Principal Rajiv Vashisht
who has man-handeled me and threatened me to kill and
also for my safety of life. I am serving as P.R.T.
in the same school. Sir, that I have instituted a
criminal, case Under Section 166, 218, 192, 120-B, 500,
504 and 507 IPC in Mini Secretriate, Faridabad against
Shri Zile Singh Chikara, E.O. during the month of
March, 1999. In the same crii^inal case, when the
Hon'ble Court summoned the ac'cused persons on 24th
August, 1999 to be presented in Hon'ble Court, then
Mr. Zile Singh^Chikara, Rajiv Vashist alongwith his
wife visited to my house and pressurised me to
withdraw my abovesaid criminal case. When I refused
this and all the three persons became angry and left
my house. Sir, I am li'^'ing alone at my home because
my husband Shri M.P.S.Gill is living in California
City in U.S.A. Sir, on 24.9.1999 the Principal of
K.V. No. 2 availed the opportunity of the said thing
and he threatened me for my life and put me in
peril then I crossed the boundary wall of my
school and was helped lateron by one car man who
took me to the concerned Police Station, where I
lodged my case stating therein the entire incident
and about the said mis-behaviour of said principal.
I had to cross the boundary wall of my school,
because all the school gates were locked intention-
4.. ',u p^arted making a noise save me-save methen that car-man let me at the concernerPolLe
Station and he moved away after assuring me whenyou feel My preuenoa here. Sir, I have no? ou??ued
my case properly, because I am alone here and the
cnnoerned Police Station has itself no? ?ak?n an?
action against the culprits, so I am sending the

0 --1 „ J {.{
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facts of the case to the Authorities either by Fax
or courier mail. Kindly look into the matter and
register my case.

Yours sincerely,

Sd/-
Smt. Jasbir Gill

House No. 1217,
Sector 7-D,Faridabad
Phone No. 240463

Dated: 25.9.99.

Copy to

1. Chief Minister, Haryana Govt. Chandigarh,
2. I.G. Gurgaon Range,
3. D.C. Faridabad,
4  S.H.O. NIT Faridabad,

^  5. l|alqa Officer, NIT Police Station, Faridabad
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To

AHNEnmi; k-m

The Senior Superintedent of Police^
Faridabad.

Sir,

}> Smt. Jasbir Gill, Primary Teacher, Kendriya
Vidyalya No. 2, N.H.4, Faridabad serving there for the
last eight years. That on 24.8.1999 at 8.30 a.m. I
reached my said school. After morning prayers my
collegue teacher wife of the Principal named Anita
Vashisht directed all the primary teachers that you all
just reached in the office of the Principal named
Vashisht, no one go to the class room and on my asking
about resolution spoke in rude voice that I am wife
of Principal, this is only resolution, whatever I want
that will be. Inspite of that I reached the class
room as soon as I reached the class, the peon came
there and told me that Principal is calling you. I
at once reached the office of Principal. There I
found the Principal Sh. Rajiv Vashisht and. his wife
staring at me and stated on seeing me that you are
spreading DADAGIRI so much. Some times you talk
about discipline, what are you, ar you a discipline
incharge .when I said that I had not done like this
at this, Vashisht Saheb after leaving his chair'
abusing me snatched towards me and told me that I
JUS. see your law and discipline and he threatened
me to kill and face dire consequences and told to
withdraw the criminal case of Chikara on 22nd, you
refused it. '

Mr. Chikara is my teacher and E.G. also, if

rwiU case then you stay with us otherwise1 will difficult to live at Faridabad. My father was
the Assistant Commissioner and my brother is a criminal
and has murdered police man and have also faced

alivP^fr I will murder you and my father
onH -pp"" father has made me Principal here
m? HifB ^ hcma tc«n alongilfh
school relaxing and enjoying in Same

a View to"crt-raire1y'fodeatj"jiriiu"„f'raronja'
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in the car came for my help and left me nearby
police station. There I lodged my complaint, but
no action taken so far by the police, policemen
told that we have enquired the case in the school
School-wale have told you guilty. I met my Chairman
Sh. Uma Shankar, Commissioner, Faridabad and
explained my all problems, but they all came under
the influence of Principal.who twisted the facts of
the case against me and tempted the authorities and
my collegue primary teachers forged to manage papers
by signatures against me and put the same before the
Chairman, Commissioner, when I personally requested
the Chairman to treat ray case, then he told me that
you have to obey the Principal and his wife and
whatever reversed you have said against them you
will have to face the consequences for this, then
I .returned back silently. So I request you that
all has been done against me, so I have not pursue
my case against Chikara as my husband is also not
here and I am alone and live here with my two

1  children so you are kindly requested to help me
xj/ for my life security, which is in danger.

~  _ Yours sincerely.

Dated: 27.9.1999

(Hrs.Jasbir Kaur)
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ANNEXURE 'A-11'

To

The Haryana Women Welfare Society,
Faridabad.

Sub; - In respect of mis-behaviour of Principal
Sh. Rajiv Vashist and his wife Mrs. Anita
Vashist against Mrs. J.K.Gill,

MacTam,
On dated 24.9.99 at 8.30 a.m. I reached my

school, just after the morning prayer, the wife of
principal Smt.Anita Vashisht ordered all the primary
teachers not to go to their classes and she said
to H.M. ask the higher classes students to mind
the primary classes. Now all we have to go to the
office of Vashisht Sahet). Ideraanded my co-teachers
that please verify the resolution of principal then
she replied that the resolution of principal is only
his wife and you please go to the office. All the
primary teachers have already gone to the office of
the principal but I refused to go to the office of
Principal, without knowing the resolution and after
wards I departed to my class as soon as I reached my
class, thereafter, Vasu Dev peon came and stated that
Principal Sahetr. is calling you. On hearing this, I
at once proceeded the~office of Principal. At there
I found that all the primary teachers were sitting at
the sofas at some distance and the wife of
Mr.Principal was sitting near the chair of Principal.
Smt. Sadhna Thakkar, H.M. was standing at that time,
I also stood near Mrs. Sadhna Thakkar, then I found
that Principal and his wife started staring me and
continuously looking at me with bibling eyes and
on seeing me Mr. Vashisht spoke that you have prevai
led a lot of DADAGIRI in the school. Some times you
teach Chikara about the laws and some times you talk
about the discipline of the school, who are you? Are
you a discipline incharge? On my stating that please
you check-up your record and if you have appointed
me as discipline incharge then definately I am a
discipline incharge, and I have not done any wrong
then Vas.hisht Saheb immediately after leaving his
chair snatched at me and after abusing in a filthy
language and spoke me just stop I just teach you
a lesson that what you are? I shall kill you.
Thereafter, I liked to proceed from there after

jumped and crossed the boundary
wail of the school and screamed please save-roe
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save-me then immediately one oar man stopped his
car and rushed for my help and immediately took
me to the Police Post, where I registered my
complaint and the same person on 24.9.1999 handed-
over my application in the school (at the hand of
the principal), later I came to know that Principal
and his wife specifically compelled=my other
collegue primary teacheys to make a complaint
against me and ope of the abovesaid teacher while
opposing this then she was threatened to get her
transferred. Afterward the Principal of school
procured my transfer approved by Chairman K.V. No.2,
after having submitted the remarks from other
teachers made against me. I afterwards could be
able to meet my chairman about 4.45 p.m. then
he without looking at me and Without hearing me
told me that I have already recommended your
transfer and afterwards when I requested him
again and again then he studied my application and
narrated me that your one of the most blunder is
that you did not away the wife of the principal,
now you have to face the consequences, other all
the primary teachers have also stated just against
you. I collidely said, "it is very estonishing
that the teachers who have been working for the
last eight years with me they have not stated
anything just reversed* to me so far". I became
so bad in their side only, a day? I have also been
working with the present Principal for the last
six months and today I became so bad when the day
has not started. Madam, Principal has come to our
K.V. Head Office for the purpose of getting me
transferred, if it is not some sorts of conspiracy
and what is more? But the Chairman did not accept
my logid; I further said that please you listen me
the reality is something different.

Infact, this started w.e.f. 22.9.1999 from
my own residence, on 22.9.1999 at.about 7 to 8 p.m.
Ex. Principal Sh. Z.S.Chikara, present Principal
Sh.Rajiv Vashisht and his wife Smt. Anita Vashisht
came to my house. The main reason of these persons
to come to my house that a criminal case during the
year 1999 Under Sections 186, 218, 192, 120-B, 500
504 and 507 of IPC pending in the criminal court at
Earidabad, in which the Hon'ble Court dated 24.8.99
has also taken a cognizance and summons have been
issued against previous Principal Sh. Z.S.Chikara
so the Ex.Principal and Present Principal both are
compelling me to withdraw the abovesaid criminal
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case. Vashisht Saheb told me that Mr. Chikara
has become my teacher (Guru) in the K.V. Andrews
Ganj and now at present he is E.G. of the same
organisation, so you are required to withdraw your
case. Now you further know that the powers of the
Principal have been increased and I can get you
transferred within 24 hours. Moreover, I have got
the big political approach, no any Principal has
returned back his home town within a period of
five months only. Please set my example. People
get old and did not get their home town. My wife
IS also a teacher in the same school. It is just
like the matter of 'king & queen'. So, madam law
IS nothing, the Indian law is only for the poor
pople, the people walk after the law like dogs,
but finished themselves, they do not get justice
that s why you leave this bloody and non-sence
law and go for a compromise with Chikara Saheb.
Af^ter this all this, I dis-liked all that and
believed in the law and said whatever is done
that IS all through the Hon'ble Court After
this on hearing my statement, all three have
hreatened^me to get me transferred within a period

of week, afterwards I told each and everything to
ny Advooate. I also submitted a representation
23 9 199^1°^^' f""I Advocate and on
nnl i Principal's office and I showed

i  copies of my principal with a view to

back ro^-OTnOrS-ariO re^O5ra!!V°np:^rwhi0h
them brU5^°rok°rnf 1 r„i\rs^y
reo™mOn"d .?"t?tnlfnfLr5ief If.ts and
I became so bad in the site of the cOIirmfn

that Pl00s7lp000'n,f folded hands
and fabricatl™ anS the ju05!c0'lr"0
oonapirator and fraudulaOt p'Oo^u ba oTdlred'?'
be punished, if found euili-v to
provided me and it is fl-o
order be cancelled and T^hp. that my transferto work here in tOe\-le r„%t\tu7?0„ ^"""ted
keep peace and good behavior iO rO*
country. vxuur in a democratic

Yours sincerely.
Received dt 27 d qq Sd/-

SMT. JASBIR GILL
Sd/- H.No. 1217,Sector 7-D

Faridabad.
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To

D r-T

ANNF.XIIRE A-12

Principal,
K.V.No. 2, Faridabad.

Sir,

After on dated 24.9.1999 when I on dated 25.9.99
went to my school then you restrairied me and
prevented me from putting my signature on attendance
register and told me that, you can do signature here
after getting your transfer only, otherwise, I will
get you terminated, but today on 27.9.1999 at about
8.30 a.m. the Principal did not allow me to enter the
school nor allow me to go to class room.

I kindly request you that please allow me
to go the school.

Copy to Chairman

Commissioner

M.C.F. Faridabad.

Yours sincerely,

Sd/-

Smt. Jasbir Gill

P.R.T. K.V.No. 2,
Faridabad.

\
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Subject ft Klebehavioor by the Princlpfa R*j«ev
and ht» vlte Nir#« Vaehleth*

•  n»

Si»,

ledsy on data 34,09tl>99« I raachad ay ScfeMt
■  . '■ '' ,

%t @«30 After etteoding .the leomiiig' eaeecBibly
Mra« ^ite Vaahiatb (Priaevy te«eb«r) eeked to ffvery
teacher to eccoopany htfr^ bar bo^and** (Priaei^)
office. X did not pay any head to ber^ wait to «y el*se
XV* B aa usuaXii '^bereafter Vaattdev peon can# to nf

'  •> .7 T*

claae and told oe tbat jrlnclpal io calling no* 1 want
to the Principal rona where x eav Principal •a wlte and
other teache^fa were preacnt# Bo inoediately ahoated

"• ^"cipline incharge ) AvciU^

/
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ANHRXIIRR A-13

To

J

Chairman,
K.V. No. 2, Faridabad.

Subj ect: -

Sir,

M isbehaviour
and his wife

by Principal Mr.Rajiv
Mrs. Anita Vashisht.

Today on dated 24.9.1999 I reached my
school at 8.30 a.m. after attending the morning
assembly, Mrs. Anita Vasisht (Primary Teacher)
asked to every teach to accompany her, her h'usband's
■Principal) Office. I did not pay any heed to
her, went to my class IVth B as usual. There-
after, Vasu Dev peon came to my class and told
me that Principal is calling me. I went to the
Principal s room, where I saw principal's wife
and, other teachers were present. He immediately^houted at me, are you disciplined incharge, I
replied please check-up your record. I you have
made me discipline incharge, then I will be
definately, then principal spoke you have
prevailed Dadagiri in-'the School. Sometimes, you
talLri ,h 1?" M^- .Chikara and some times )outalked about discipline in the school. When Iopposed all the things, then Mr. Principal dust
after getting up from the chair, snatched before
mo'des"^ ^ outilrise m?"and life and theri^ft^''^? saving my modestynf fho thereafter I jumped the boundry wall

assured me that he wili he ^IR, that man
uhon T * ^■^•^ t)©9. v7itn©ssin invwhen 1 require him. ^ caoe,
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Sir, such typ« of indecent behaviour is not worthy of «

person of a stature of Principal* Thereafter X cane to

know that he and his s^rs* both nade the teachers to write

eaoiethlng against me* I met you and told you the requ«nce

of the events in writing but you spoke to me that you

have already recommended my transfer from K.V* No«2 «
Paridabad from this I feel astonished that the perscK)
who misbehaved against me has been protected by you* The

rule of law has been floutsd to benefit a class of wrong
doors. Sir, I may be ( 1 ap not akd^mitting) any thing)
but for argunient sape if any one is agressive to such

an extent are in provocative to ceitain d egree* The

person against whom such acts are perfomned is duty bound
to take the recource of law* The decency demands that
the written explainative muat had been sort to wt^ien
the rule of law. Oecency does not demand that a gent |>
frincipal run aft«r . lady twchar to catch h« and to
touch her body. The wroig doors who ore closed to
had been trusted unquestionally by you that you did net
ask Mm that why a lady who ta working for th, last
6 months witt you became agr.asive with you to such a.
extent. Whet provocative words wers spoken by the
Pcincipal and what circumstances exlated which eompMled
you to recemend my tranafer.. The actual reason behind,
it that I fiiad a criminal complaint against Mr. g.fl.
Chhikara, Principal k.v* No 2 i, '

^ • ̂ '2' S^aridabad and Chief
l^ditors Sandhya Tar a. for wM««K ♦■u,  ror which the cognigenco had . ;
been tajcen by the honourable court fev **court by gummoning the
culprits (Qunmions eiclo»ed).Mr Ra^a=.n

"»ea;*jar*Rajeev was a atudmt of

• •3««

f'm
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• V, Ajfidraws gaoj Oeihl« Mr, 2,S,chhllcara waa P,G,T,

ficoaoinics* therefore v4>th tb« notiva to aavo hla Guru aid

to frurfcrate ray case such aid sE|a spisade was tl^lously

created by Principal and his Mrs,
T

1 «urtb8r-»t4t« that taeonaadlng of tzonafor by j/oa
por your ow oral varaleoj haa pcovad that ty ea«, in

court of law frubtratod. How I xoquoat your honour

that what evtr tho allegatlooa aado by tha Principal if my
and alao tha statamant of alj. tha wltnasaos should boi
auppiied to ma by ragistarad A.O. post at tha following
i^ddressi-

i'hre, Jasbir Giil,'

So, that I may take the recourse to law and als6 I request
your honour if your atatmmt -that you hay, racommdod
my_t^^mafer,is true then, it is illegal, arbitrary, anJusti.
fied act on your part without hearing the other party i.e.

I further intimate yon that wo, j had handed over a
topreaantative to Hr. Rajeev Principal >ho tor, of my
representativo •

-t tUa time myself and Principal vdth th, wife who
i? . were in hia room. Therefor, h, be
not only b. edvlsed but -dm, dicrected that he should .
come in tha „ey of the case which 1 have already filed
nnd he should maintain cm.pel.te oaa.. .

™p«iste pcacs in the Vidhslsva a
appr^end when even wlir . " $«?ver I vdlX go to the school, he k

^vill: ̂ igain perfojTO the same act aoainat
against me and will nc-t

not

» d •4» ,

^3)
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dXXow m« to enter in the Vidyel«ya« Your power of

recomenddtion of transfer if any has bean malafiedly

jnotivated by hin* Therefore^ I request yi you Undly

do not allow any bo<fy to get your power misused*

Chairnan through one copy propoer chanel,
sad other is through speed post*

"JlianJeing you,

Your <8 sincerely,

JT<:0

ihi/i.

K Y' IMo

H' No. Is q.
/-I

\ 'iX),
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KENDRIYA VIOYALAYA S.ANGATHAN
(  DELHI REGION )

J.N.U. CAMPUS,-NEW MEHRAULI■ROADf NEW DELHI-110067.

M0-4/9^~KVS(DR)/\MU^ Dated

i\.-.i-ioFEh ORDER

Following err,ployee( s), Is/^Sjj hereby transferred to
te^vidyaljiyas mentioned against each with immediate effect In

interest.

Name S^Desgn.S.No. kV where
working

KV where
transf erred

V V,((kOne case only)

No,2
Faridabad

Paluwaa
(3hlwabl)

\

<

li
Copy i 044 SHARMA )

ST AW CJOU

'  concerned.

ASSISTAW CjDMMISSIONER''

?' conJ^Jnld•  ■ ssttiComm.(Admn.y, KVS(HQ), N.Delhi.
n..

ASSI oTATh'T CO.MMI SSIQNERi

N

B
m

im,-:
"A iifil
\! if#
\| ^'"i4

rA ■



r

^  dfo ^ .

licio'qgo'Y. ^ ̂  ^
^wqr: yu^!(^ ,

•  V

aro %o
Ref. No. K.V.-2/FBD/99-2000/

miBVT^ra

H

\V

*>

WFL

kendriya vidyalaya
No. 2

N. H. 4, FARIDABAb-12ip(^
Phone : 415656

npTTv
Dated .

Sat•J.E, 0111^ ^ TiJ^oi
ttaa,f«Kr94 t* E«adxly, riiTi >»*• te»»
^mm) Ltter H.. P.
(ladlTltaai ow dt. 28.9.99
ia abaeatia v.e.f. 29;9^99(i » ! dtttlea
report fey fa.tl.9r 4^:1 tt^ ♦•
Paluwaa (BUlvart) 'rtnoipal, Sendplya Tidyalaya,

^Si^-VASHISHTHA)
PHIKCIPjOi

|-t. J.Er8Ul,

1.

^•py tf j.-
• >.. !.

|be Principal,
Kandriya Tidyalaya,
Paluwaafphivani)

S.
•  . . -^ ' f t }X.

PRiiroiPil
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AHNEXURE A-17

To

The S.H.O.

P.S. Sector 7,
Faridabad.

It is requested that applicant is living in
house No. 1217-D, Sector 7, Faridabad and serving
as a primary teacher in Kendriya Vidyalya No. 2,

NIT Faridabad. The Principal of the
school Rajiv Vashisht on 24.9.1999 attempted on
my life with a view to kill and murdered me. He
ran after me, who was having something in his
hand, 1 was frightened and perplexed. The
gates were locked, so 1 jumped and crossed-over
the school boundary wall. A person going in the
car helped me and left me at the police station.
1  lodged my complaint in respect of whole matter.
And on 25.9.1999 I moved a complaint to S.S.P.
Faridabad.

Now r am not going to my school, because
the principal made me transferred.

Now he has threatened me that 1 would get
your sons kidnapped^ He has stated that his father
and brother both have committed the murders and
now they can again murder me and they extend to
kidnap my small children and can get them kidnapped
so please 1 request you to take a necessary 8.ction
against the guilty persons/Principal etc and be
released on heavy surety bonds.

Dated: 3.10.1999

APPLICANT

l-iuSi-

Sd./-
(JASBIR GILL)

r-,: f  r

m

\u-

■I'-P
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SEFORE THE CENTRAL ADMINISTRATIVE mBUNAL, PRINGIP/\L
BENCH, NEW" DELHI.

O.A. NO. 53 OF 200©

In the matter ofi-

Jasbir Kaur Gill

Versus

..Applicant

i

Dy« Commi ssion er,
Kendriya ,Vidyalaya Sangathan Others

, .Respondents

INDEX

1, Short Counter Affidavit
on behalf of Respondents
Nos. 1 to 4

FILED ON 25.2.2000

Filed By

(s raj^^pa )
ADVOCATE FOR THE RESPONDENTS

37, LAWYERS, CHAViBER,
SUPRBAE COUHI OF INDIA,

NEW DELFII - 110 061 .

V'

SDPHEL'E COURT POST OFFICE
SP EE000013242IN INDIA POST

Counter Ko;l,0P-Code:QP2
To:SH R I C-OPTA ADV, 1049 EA'fll BAGS

DELHI, PIK.' IIO

Froiii:S RAJAPPA ADV , 37 SC JID i
!?t:30graiis,
Ai5t;I5.00 , 25/02/2000 . 14:52

V.

. f

\
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BEFQRE THE CENTRAL AmiNISTRATiVE TRIBUN.AL, PRINCIPAL
NEW DELHI,

O.A. NO. 53 OF

In the matter of;

J asbir Kaur Gill

Applicant

7^

Versus

Dy, Gommi s sioner,
Kendriya Vidyalaya Sangathan & Others

•• Respondents

Short Counter Affidavit on behalf of Respondents,

1, B K Satyanarayana, Assistant Commissioner,

Kendriya Vidyalaya Sangathan, J.N.U, Campus,, New Delhi,

do hereby solemnly and sincerely affirm and state on oath

as under-

THAT I am the Assistant Commissioner in the

kendriya Vidyalaya Sangathan(hereinafter referred to as

'the K,V, S. ' for short) and am well conversant with the

facts and circumstances of the case and as such am

competent to sv^ear to this Affidavit on behalf of myself

and on behalf of the Respondents nos, 1 t© 4 herein,

2. THAT for the purpose of Interim prayers, it is

submitted that by an Order dated 28,9.1999, the

Applicant was transferred from K,V, No,2, Faridabad to

K.V, Paluwas(Bhiwani) with immediate effect, on

administrative grounds and in public interest.

Thereafter, by an order dated 29,9,1999, the Applicant
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stood relieved of her duties frora K»V(, Nq«2, Farioabad

in absentia*

3^ 5y virtue of the above mentioned orders

dated 28.9.1999 and 29.9.1999, the Applicant is no

lon.ger on the rolls of K«V. Mo.2, Faridabad and she

ought to have reported for duties at i<e\/. P aluwas( dhivvani).

4, It is submitted that the Applicant carries All

India transfer liability and in the interest of K.V.3.

she can be transferred to any^-^^hwre in India in Public

interest and on administrative grounds. It is denied

that the Transfer order has been passed to victimise/punish

the applicant,

5, THAT it is submitted, an employee has no right

to be posted at a particular place,and the Transfer

cannot be evaded merely on the ground of representation

or difficulties. This is the law that has been laid down

by the Hon'ble Supreme Court in the case of GUJARAT

ELECTRICITY BOARD V kltAkTiM SUMGOMAl ~ (, 1989) 2 S.C.C,

602 at 607. Futther, transfer on administrative ground

.or public interest is not open to Courts' or Tribunals'

interference. This is the law laid down by the Hon'ble

Supreme Court in UNION OF INDIA v H N KIRTAIMIA - ( 1989) 3

S.C.C. 445 at 446, In this case, the Hon'ble Supreme

Court has cautioned Courts and Tribunals not to entertain

Petitions of the transferred employee and issuing interim

injunctions against the Transfer Order.
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6, It is further submitted that it is not fox the

applicant to decide what amounts to public interest and

what amounts to administrative action while transferring

an employee. As laid dov.n by the Hon'ble Supreme Court

in UNION OF INDIA AND OTHERS v S.L, Abbas - A.I.R, 1993

S.C, 2444, that who should be transferred where is a

matter for the appropriate authority to decide and that

the Administrative Tribunal is not an A ppellate Authority

sitting in Judgement over the orders of transfer. Followed

by this Judgment, the Hon^ble Supreme Court in another

case i.e. STATE ©F PUNJAB A!\'D OTHERS v JOGINDER SINGH DH.ALT

reported in AIR 1993 S.C 2486 has expressed its disapproval

of the Courts below interferring with the order of transfer of

public servant from one place to another. The Hon'ble Court

has further observed that it is gntirely for the employer

to decide when, where and at vjhat point of time a public

servant is transferred from his present posting.

7, IN view of the above, it is prayed that this

Hon'ble Court may not stay the Operation of the Order of

Transfer dated 28th September, 1999 followed by Order dated

29th Sept. 1999 when the Applicant was relieved. Great

prejudice and serious loss would be caused to the K.V,S.

if an order of stay is passed by this Hon'ble Tribunal

in as much as if the order of transfer is stayed, it

v;ould amount 'to granting final relief.

U
DEPONe\'T
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verification?

Verified at New Delhi this the 24th day of

February, 2§QQ that the contents of the Affidavit

in paragraphs 1 to 7 above are true and correct

and based on record and legal advice.

DEPONENT

V

ty*

tA^ Cfi^
PEV

5^ATn»

/jjgVOCAfE \
nqtary public
S£V3D. NO. «16 \

C.HWfSER
SUPRWAE COJJPA ''JD'

•  , NEWDf:tH!
QOVjrr. OF INDIA
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INtHE SU^EME COU^T OF INDIA
ORIGINAL/GIVIL/CRIMINAL APPEli^LATE JURISDICTION

fe
F

FWRIT PETITION NO.

i

CIVIUGRIMINAL SPECIAL LEAVE PETITION NO.

CIVIL/CRIMINAL APPEAL PETITION NO.

U\CIVIL7CR1Z/I.A. NO.

SECT-ION-

19

19

19

19

In the matter of:

koh-n

0  ̂
PETITIONER(S)
APPELLANT(S)

VERSUS

CorriTnA^-^^ (k- Kt. (3VS

RESPONDENT(S)

INDEX OF DOCUMENTS

SI No. Particulars Copies Court Fees
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Filed on

lo^o p<
. K-eJ

1;)

TOTAL Rs.

iSDOi djv 9 ( I

tiiH. [ft I

T\.

S. RAJAPPA
Advocate for the petitioRer/Appeltafit{s)
I  Respondent(s)
fI  Chamber: 37, Lawyer's Chamber
I Supreme Court, New Delhi-110001
I  Office cum Res.: 36 C, Pocket 'B'

SFS Flats, New Kondii, MayurVihar,
Phase III, Delhi-110096
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

O.A. NO. 53 OF 2000

In the matter of

Jasbir Kaur Gill Applieant

Versus

Deputy Commissioner, KVS & Ors. Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE

RESPONDENT NO. 5

I, Anita Vasisht, Primary Teaeher, Kendriya

Vidyalaya No.II, Faridabad, Haryana do hereby solemnly and

sincerely affirm and state as imder;-

(1) That I am the Primary Teacher in the Kendriya

Vidyalya No.II, Faridabad and I state that I have

unnecessarily been made to party before this Tribunal

in the above O.A. and I am not awaj^of the facts of the

case but since I have been made as a private

respondent by the applicant and since I have received

notice from this Hon'ble Tribunal, I am filing this

L



A

reply only to deny the allegations made against me by

the applicant whose conduct is, in the School as a

teacher, is not impeccable. I deny all the allegations

made against me in the above O.A. inasmuch as the

allegations are frivolous in nature and bear no

substance.

(2) I submit that I have been working in the Kendriya

Vidyalya Sangathan since 1985 and I am a Primary

Teacher ever since I joined the Vidyalaya. As a

teacher my record speaks for itself and my conduct is

unblemished. I submit that I have never niisbehaved

with any member of the staff, be it an officer,

colleague or even the Group-D employees. I submit

that above me is the Head Mistress to whom I have to

report in the matters of the Vidyalaya. It is submitted

that the allegations made by the applicant are

concocted and fabricated. The Principal of the

Kendirya Vidyalaya No.II where I am working joined

the Vidyalaya on 21.4.1999 whereas I have been

working in the School since 1986. This itself goes to

show that though the respondent no.4 happens to be

my husband, I have no role to play in so far as



ft

I  /'

-t-N

throwing my way around in bringing my husband to

join as Principal. This allegation of the applicant is

totally baseless and therefore is denied. I submit that I

sincerely carry on my duties which are assigned to me

by the Head Mistress to whom as I submitted above I

report and I have no role to play as far as Principal is

concerned. I also submit that I have been sincerely

carrying out the duties assigned to me and therefore

the question of my interference with the administrative

affairs is ruled out and in the set up with which

Vidyalaya functions it is impossible for me or any staff

of my stature to interfere with the administrative work.
vveve^

My husband and I had^been to the applicant's house

and I deny that I was in no way the cause for transfer

of the applicant. I submit that the applicant has made

an averment that she had made complaints and I

submit that on that day, my husband and myself were

confined to our house. In fact, the fact that we were at

home could be ascertained from one Mr. Dalai who is

the Primary Education Teacher in the Vidyalaya who

had called on us from around 5.00p.m. and spent tune

^bout 10.00p.m. to discuss about the annual
'jr\roW)l'

^pbrts In this regard, the allegations made
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against by the applicant are totally false. I submit that

the applicant is by nature aggressive and her behaviour

has always been objectionable with anyone she meets

with. She abuses everyone with indecent language and

the teachers of the Vidyalaya where she had worked in

the past always had talked about her misbehaviour

being an aggressive woman, she never had any good

relationship with her colleagues and the Principals

wherever she worked,^en in the Kendriya Vidyalaya

No.n her relationship with the Principal both present

and the past have always been strained.. She always

picks up quarrel with everyone and uses

unparhamentaiy language to project herself to be a

competent woman. Her misbehaviour with the

colleagues in the Vidyalaya speaks volumes. As she

always has been a quarrelsome woman but as far as

relationship with me is concerned she had always been

very unkind towards me. Applicant is in the habit of

using indecent and opposing language with one and all

,  , ■%} be it the same colleagues or the higher-ups. I submit

that I belong to a family which has for years been

related with Kendriya Vidyalaya Sangathan. My

father-in-law had been working in the KVS as an
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officer, I am working in the KVS and jmy husband is

also a Principal and these aspects have made the

applicant feel jealous about. This is amplified by an

incident which I would like to state which happenedo^

few years back. In the year 1993, nearer to place
urCrrK

where I lfi?e there is a Creche situated near the

Kendriya Vidyalya where I and the applicant used to

keep our children. This creche was run by a lady.

During the period when the applicant's child was kept

in the creche, the applicant's behaviour with the lady

was quite bad. With the result, the owner was namely

the said lady, refused to keep the applicant's child.

The applicant confronted the lady because her child

was not allowed to be kept in the creche. The

applicant abused that lady and she also forced me to

remove my child from the creche and tried to conspire

to work against the lady who was running the creche.

Since I used my judgment in not abiding by what the

applicant used to advise me^I refused to remove my

child from the creche as I had no problems with the

lady who was running the creche. This action of mine

i.e. not removing my child from the creche annoyed

the applicant. The applicant was so offended that she
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started abusing me, calling me by names and she has

threatened me several times. So this incident kept on

haunting the applicant and whenever I used to mingle

with the colleagues, the applicant would go there and

hurl abuses at me without minding that I was mingling

with other persons. One I alongwith one Mrs.

Garg were going to a place and the applicant without

any rhyme or reason seeing that we were together

startii hurling abuses on me, Mot able to tolerate the

abuses, I and Mrs. Garg left the place and got back to

our work in the School and after the school was over

and^the same day, when the teachers and children were

going out the applicant started abusing me again, she

abused me like anything at the time I boarded an auto

rickshaw, ̂  peon one Mr. Raghubir and some students

were also present. At the time the applicant started

abusing me a Primary Teacher named Mrs. Santosh

was also a witness to the scene created by the

applicant. I am narrating these incidents only with a

view to lay emphasis on the fact that the applicant by

nature is unfriendly and bears grudge over others in

particular she is more aggressive with me because I

hail from a good family background. I have no ill-

L-
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feeling towards the applicant and I have never been

unfriendly with her. In the circumstances I deny

having played any role in the transfer of the applicant.

(3) I further submit that during the session 1999-2000, the

Principal assigns certain duties to teachers, the

applicant has never discharged her duties properly

assigned to her. In fact the applicant was made the

discipline in charge. Being a lady who always used

known for using intempera^^af and abusing^

language, she took advantage of the duties assigned to

her and began hurling abuses on teachers for petty

mistakes the teachers used to commit. For example,

she would address the teachers in this fashion:

"Maharani, Itni der se kyon aa rahi hai" Sometimes,

the applicant would also say " Classes will come and

go from the place I ask to use because I am Discipline

in charge." It is submitted that on 23.9.1999 the

applicant asked Mrs. Suneeti, a Primary Teacher

working in the School to give her a copy of the time

table of all the teachers. Mrs. Suneeti wanted to know

the reason why she was interested in collecting the

time-table of all the teachers. The answer that was
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given by the applicant was that she wanted to keep (x

vigil over the teachers during their games period.

Mrs. Suneeti in fact started asking for time-tables of all

other teachers for games periods. On 24.9.1999 in the

assembly, some teachers who were asked to give time

tableswanted to know why the applicant was asking for

the same. Mrs. Suneeti being the teacher in charge of

the time-table then said that the applicant wanted to

keep a vigil over all the teachers. This aspect irked all

the other teachers and they objected to the very idea of

checking the time table of others. The teachers

complained to the Head-Mistress and the Head-

Mistress informed the teachers that behaviour of the

applicant was very strange and that she was not aware

of the activities of the applicant. Affected teachers

also asked die applicant why she was interested in the

time-tables of the other teachers, for that the applicant

simply blamed the Principal for her actions. The

Principal on hearing this complaint again called the

'kjU)

teachers to this office to discuss the matter. All the

Primary teachers along with the Head Mistress went to

the office of the Principal and reiterated to him about

the goings on in the school and the hungama created
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by the applicant. In the Office of the Principal, the

applicant was informed there to prove her iimocence.

The Principal called the applicant why she was

checking on the time-table of the other teachers, she

was told that it was not her duty to check the time table

of the teachers. For that the applicant burst with anger

and remarked in this fashion. "Tw ne hi kaha tha aur

nahi kaha tha to ja main nahi karti apni duty kya

karlega." The Principal warned the applicant and

asked her to behave properly in the office. For that the

applicant reported in this fashion - "Mujhe tameez

sikhata hai tu badtameez". I submit that the other

teachers present in the Principal's chamber were all

shocked and surprised at the way the applicant mis

behaved. In fact one Mrs. Takkar also asked the

applicant to behave properly and distorted from suing

bad language. The applicant pushed Mrs. Takkar aside

went out calling names addressing the Principal like -

''Saala, haramzada." I submit that ten primary

teachers were witness of all the rumblings of the

applicant. The Principal after this incident was over,

asked the teachers to disburse. After this incident on

24.9.1999 no staff member had seen the applicant in
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the school compound. As she is known for her

habitual creating scenes and her statements had always

been unpleasant.

(4) I further submit that the applicant had approached the

police station with complaints against many persons

after this incident. The applicant also went to the
V

Chairman's office. She also went top Mahila Samiti to

lodge a complaint against me and my husband. But to

the best of my knowledge there is no case pending
15^4.

against any of us.
K

(5) From the above it is clear that the applicant is known

-gr" for her misbehaviour, known for using intemperameiit

language and known for her bad manners. I submit

that I have never played a role in the transfer of the

applicant from Kendriya Vidyalaya-II, Faridabad as a

Primary Teacher. I cannot play any role as such in the

i/Yl administrative decision taken by the authorities. I
i  i ^ 5=;n  f/

vehemently deny all the allegations made against me

in the above O.A. I pray that I am not a necessary

party to the proceedings. The applicant has made me a

party only to give a different colour to the application



filed by her thus I may be discharged from the present

proceedings. The crux of the matter is that the

applicant is not willing to obey the order of transfer.

DEPONENT

VERIFICATION;

Ik day 0
I

Verified at New Delhi, on this the

2000. The contents of the above affidavit from paras 1 to 5 are true

and correct to the best knowledge of the answering respondent and

com.se

OlPANi^R DAS
A©m"ATE

NOTAW i'kJS'rlP

SuliWME COUP f OF INDIA
I^EW Dc^LHI.,

GONfJ- Of" INDIA

NO>

^ho has signed \\f „

DEPONENT
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.SEFfllBE "TOiE (CEMflM- «ilIS!ilIBTOaTI"yE TOIMitM-S
e=m'i;g«IP!raL lEWiC^s lELJHII-

O-ft- iri3-i53 (DF S

fASBIR KAUR GILL »••= APPLICANT

VERSUS

KENDRIYA VIDYALAYA LSAIMGTHAN

AND OTHER . . . . ■ RESPONDENTS

Aj iF»21L¥/S?E: JOIWEM TO ITIHE OmilMIBi? ̂ 1=FI11WIT
OF iRiPjfflPfllMilEMF NM,5 fllM lEMiUF (EBF "TOE ̂ IPlLiraMf.

Most. ResiE!ec:l:"fMl i'y SihgrnBltfe

y

PEEMILiri«TO' OejECTIgBie:

i. Since the respondent No.5 has not filed para

wise reply to the application of the applicant,

the contents of the application are deem to be

admitted and the applicant is entitled for the

relief claimed in the application.

iFIEF1L¥/iRiP..H(n):triNg«R TO TIHE QUIMITBR f?l=FIl^IT fffEE'lT.

1. Para one of the counter aff.idavit as stated

are absolutely vjrong. The respondent No. 5 is

aware not only with full facts but also

responsible for whole episode happened with the
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applicant wheather it was in the school or at her

residence. The respondent No.5 played a major

role in the present affair. The contents to the

extent that, "The conduct of the applicant in the

school as a teacher is not impeccable are totally

condemnable and in case what had happened with the

applicant in the~school and at her residence and

if the same episode is happened with respondent

No.5, only then the respondent No.5 will reliase

with the actual suffering and would not have used

these words. The allegation made in the O.A. are

absolutely correct.

2. Contents of para 2 of the counter affidavit

are matter of records. The contents to the extent

that allegations made in the O.A. are concocted

and fabricated are absolutely wrong and vehemently

denied. As soon as the respondent Mo.4 joined as

principle, the respondent No.5 started behaving

herself as Super Boss of all the Teacher. It may

be mentioned here that the trouble started with

the applicant when the respondent No.6 was

summoned in a case filed by the applicant U/s 166,

218, 192, 120-B, 504 & 507 IPC and the applicant

went to respondent No.6 to serve him the summon

received Dasti from the Hon'ble court of

(contdi. .-3.
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Sh. i3'»R» Chauhan C-J.M., Faridabad. Copy of

summon received is annexed as "AnneKurs-A-ia".

Appointment of respondent No.4 in K.V. No.2 was

and is totaily wrong and against the Rules of

K.V'.S. The contents to the extent that the

respondent No.5 carry on her duties which are

assigned to her by the Head Mistrerss are

absolutely wrong and vehemently denied as no

documentary evidence have been placed on record.

The factual position is that it is the respondent

No.5 who is running the school. The contents to

the extent that she or her husband (Respondent

No.4) had never been to the applicant's house are

absolutely wrong and vehemently denied and the

al 1 egantions leveled in the applicaiion to this

extent are absolutely correct and re-irretreated

csnd the applicant is in a position to prove this

facts as and when this Hon'ble Tribunal will

direct the applicant to prove these allegations.

The contents of counter affidavit to the extent

that respondent No.5 and her husband were at home

could be ascertained from one Mr. Dalai and Mr.

Dalai remained vjith them around 5S00 p.m. and

spent time till about'10s00 p.m. to discuss Annual

Sports Meet are absolutely wrong and vehemently
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denied, and on the face of it, the contents are
be.

seern to ; false as no sports meet was to be

held,. In support of averments, no documentary

evidence has been placed on record.

Further all the allegations leveled against

the applicant, in the para under reply are nothing

but shows her mental position and have been

leveled out of frustration.

Attention of Hon'ble Tribunal is invited to

the contents of the counter affidavit to the

extents, "I belong to a family which has for years

been related with K.V.S. My father-in-law had

been working in K.V.S. as an officer. I am

working in the K.V.S. and my husband is also a

\J principal and these aspects have made the

applicant feel jealous about. " . The contents are

sel f-explanatory and have nothing to do with • Vhe.

present case. It is however, stated that father-

in-law of the respondent No.5 was involved in

murder case. The contents are therefore,

sufficient to prove the hands of respondent No. 4

to 6 in getting the applicant transferred mainly

because of the reasons that the applicant filed a

civil suit at Delhi against the respondents and

I m m 5
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also -filed a criminal complaint in the courts at

Faridabad and Hon'ble court has already taken

cognigence in the matters and the respondent No«6

hais been summoned as accused. i he transfer of the
applicant is purely on the basis of mala fide

intention and to take revenge from the applicant

The main object of the respondents was that in

case the applicant is transferred at a distant

placBj she would not the able to prosecute her
case effectively and to same extent, the

respondents have succeeded in their evil designs.

It may not be out of place to mention here

that during the long service of iS years of KViS,

there had never been any dispute with any of her

colleagues except with the present affairs. Rest

of the contents of the para under reply with

regards to Mril Garg, MrS- Raghubir Singh on any

iT, . staff members, the applicant states that the

applicant had never came across with them of any

such incident mentioned in the para and all are

concocted i _ false.

3. Contents of para 3 of the counter affidavit

are totally wrong which are vehemently denied.

(ceajmliriiil - .
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The
allegations 1evelMagainst the applicant are

absolutely false and vehemently denied and
laave of this Hon-ble Court to take aotipn as per
law at the appropriate time. In fact, lUc
respondent No.5 has admitted what had happened in
the school but has tried to twist actual facts and
bas fabricated' and concocted a false story as a
counter blast in response to the complaint dated

^  ' 24-9-98 (Annekure A-9) and other complaints.
j  4-1-13+- The teachers

Contents to Lhe e,.t^ni-

complaintkJl to Head mistress informed the teacher
that behaviour of the applicant was very strange
and that she vms not aware of the activities

the applicant are sufficient to show that Head
mistress was nothing but a dummy Head mistress

and otherwise if the applicant had committed any

act of indicipline, Hhy the said Head Mistress

failed to take any action against the applicant
However, no documents has been placed on record in

support of averments. Rest of the contents are

also a total lie but fact is admitted that

some huV^gama v-jas created in the school on ^4 9 98

and these contents support the contents of the

complaint dated 4-.10-99 (AnnexureA-8, A-9, A-10,

A-il, A-13, A-17). The respondent No,5 also

admitted that no staff member had seen the
GZ(D37Tji3^£lt m o •>
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appl.leant in the school compound because the

respondent Woo4 did not allowed the applicant to

join the school till he gets the applicant

transferred and thereafter the respondent No„4 was

successed in^evil designs in collusion with other

respondents,

O  4. Contents para 4 of the counter affidavit to

the e;;tent of lodging the complaint against the

culprits are correct, however, the contents to the

extent that no case is pending against them are

denied for want of knowledge. It may be ffjentioned

here that in case if the authorities concerned

failed to take any action, the applicant will not

hesitate to drag the wrong-doers in the court of

law as has taken against respondent No.6 and ors.

5. Contents of para 5 of the counter affidavit

are totally v^rong and vehemently denied. Reply to

para 1 to 4 of the above may be read as reply to

this para also. Even otherwise also, no reply ,has

been filed to the O.A.^the contents of the O.A,

are deemed to be admitted as correct. The

contents to the extent that, "'The crux of the

matter is that applicant is not willing to obey

I
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the order of transfers to some extent are

correct gias the transferred order has been issued

with malafide intention with s sole object to

defeat the case of the applicant filed against the

respondent Wo»6 and Ors» ine. with ulterior motive

which can not be allowed„

Through

Del hi.

Dated s4-7-2000

Applicant

Advocate

u

'^JEMIFKDATIWIa-

Verified ait Delhi on this 4th day

of July, 2000 that the contents of the rejoinder

from para 1 to 5 are true and correct and that

Prelimiary Objections are true and correct as per

legal advise received and nothing has been

concealed therefrom.

-7^
Applicant

l\
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEV7 DELHI

O.A. NO. 53 OF^&ho

1

IN THE MATTER OF:

Mrs. Jasbir Kaur Gill

Versus

Kendriya Vidyalaya Sangathan & Others

Applicant

Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENTS 1
TO 4

lOO

r, //
X-k

I, R.K. Vashishtha, Principal, Kendriya Vidyalaya No. 2, NH-4,

Faridabad - 121001 do hereby solemnly affirm and state as under:

1. That I am the Principal, Kendriya Vidyalaya No. 2, NH-4,

Faridabad and am well conversant with facts of the case and

hence competent to swear to this affidavit.

Preliminarv Submissions

2. That the applicant has committed contempt of court by

indulging in raising the integrity of one of the Members of

the Hon'ble Tribunal and that of the Advocate representing

Kendriya Vidyalaya Sangathan by filing an application date>.'

26.7.2000, a copy of which has been sent to the counsel for

Kendriya Vidyalaya Sangathan. In this application, the
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applicant has raised allegations which should be dealt with

by this Hon'ble Tribunal severely; inasmuch as the

allegations raised in the application will have serious

repurcussions matter. A copy of the

application dated 26.7.2000 sent by the counsel for the

applicant is annexed hereto and marked as Annexure.R-1.

3. In this application the applicant has made allegations that

the applicant would not get any justice from the Hon'ble

Bench (Dr Vedavalli, member) inasmuch as the applicant

has linked her allegation with the advocate appearing for

Kendriya Vidyalaya Sangathan. The applicant has alsu

raised certain allegations unconnected with the case and,

therefore, this matter has to be dealt with severely and the

applicant should be punished under Contempt of Courts Act.

4. Without prejudice to the above, it is submitted that there is

no merit in the above OA that the allegations raised in the

above OA are bereft of any truth in entirety. The case of the

\  applicant is that the order of transfer has been passed

/.>)) because a conspiracy has been hatched by respondents 5
and 6 and the answering deponent. It is submitted that

respondent No. 6 was working in Kendriya Vidyalaya No. 2

Faridabad as Principal from 1994 till 31.7.1998. When the

ordcx of transfer was passed, respondent No. 6 was not the

Principal and, therefore. Respondent No. 6 could not have

been the cause for transfer of the applicant. It is submitted



that the order of transfer has been passed on administrative

grounds and in public interest by the Assistant

Commissioner, Kendriya Vidyalaya Sangathan, who is the

superior and controlling authority of the Delhi Region and no

motive or malafide can be attributed agaiiTs1>t;ht^ order. d

v*v\

Parawise Reply

iiT

j  (i4\ ^ ̂  '^1 v>1  o^i
«/? t'vC^u^M. St 2-

Para 4 (i): As regards Para 4 (i) no comments are offered.

Para 4 (ii): As regards Para 4 (ii) it is denied that the applicani

was a victim of conspiracy hatched by respondent No. 6 and one

Shri Satya Prakash Sharma, father of a student Master Pratik

Sharma of class IV. It is submitted that the OA is not

maintainable and all the allegations which the applicant has made

with regard to Master Pratik Sharma and his father Shri Saty..

Prakash Sharma is not borne out from any record nor have the

said persons made parties before this Hon'ble Tribunal. Hence,

any allegations made by the applicant linking respondent No. 6 or

respondent No. 5 in connection with Master Pratik Sharma are

.'.totally unfounded and baseless as the theory of conspiracy cannot

■'/ be made cut in air.

Para 4 (iii): As regards Para 4 (iii) it is submitted that the parent of

Master Pratik Sharma lodged a complaint to the Coimmissioner

Kendriya Vidyalaya Sangathan (who has not been made a party in

these proceedings) with regard to alleged beating of a student in



class IV, namely, MasterPratik Sharma on 21.4.1998. Upui.

receipt of the complaint, a preliminary, fact finding enquiry was

conducted by constituting a Committee for this purpose. Based on

the preliminary enquiry, the competent authority ordered enquiry

into the incident of the alleged beating of Master Pratik Sharma by

the applicant which form the complaint lodged by the students'

father. It is submitted that the enquiry has been instituted under

COS (CCA) Rules, 1965.

//
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Para 4 (iv): As regards Para 4 ,(iv) the cuntention of the applicant

are denied inasmuch as a Memo was issued on 29.4.1998 on the

basis of the complaint lodged by Mr. Satya Prakash Sharma that

his son Pratik Sharma was beaten by the applicant on 21.4.1998.

The preliminary enquiry on the complaint lodged by Mr. Satya

Prakash Sharma revealed that the applicant was involved in

beating the student and under the Kerrdriya Vidyalaya Sangathan

Rules beating of children or inflicting corporal punishment are not

allowed in any kendriya Vidyalaya. It is submitted that the

Committee constituted of D.R. Vashishtha, PGT jPhysics) and

Headmistress of Kendriya Vidyalaya No. 2 Smt Shakuntala Bhatia

and Smt Renu Arora. It is submitted that on the basis of the

report a regular enquiry under CCS (CCA) Rules for ascertaining

the truth was initiated and the same is under progress. It is

submitted that respondent no. 6 who was the head of the school at

the relevant time when the incident took place was required to take

such steps to maintain administration and discipline of the school

and whatever action taken by respondent no. 6 cannot be
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construed as vindictive or malafide inasmuch as respondent No. 6

has to take sueh steps for ascertaining the truth in the capacity as

a Principal and not as Zile Singh Chhikara as an individual.

Para 4 (v): As regards Para 4 (v) it is submitted that the applicant

was directed to submit her reply by 30.4.1998 and in her reply she

denied all the charges. Since this matter is under consideration

under the departmental enquiry, for the purpose of the case, in the

above OA the same is not relevant.

AM

Para 4 (vi): As regards Para 4 (vi) no comments are offered.

However, it is added that respondent no. 6 constituted the said

Committee for the purpose of ascertaining truth by way of

preliminaiy enquiry which was necessarj^ as the parent had lodged

the complaint. The applicant has neither made Mr Satya Prakash

Sharma nor his son as parties before this Hon'ble Tribunal, hence

the OA is required to be rejected for non-joinder of necessary

parties.

Para 4 (vii):As regards Para 4 (vii) the contents of the same are

denied inasmuch as the applicant has made misrepresentation

before this Hon'ble Tribunal. It is submitted that on 24.4.1998 as

could be seen from the record, at about 1235 hrs the applicant

accompanied by Smt Abha Avasthi, a Music Teacher, entered into,

the Chamber of the Principal when Master Pratik Sharma and his

parent were also present. Smt Abha Avasthi reported that her

friend, namely, the applieant, was insulted by the parent of Master
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Pratik Sharma. As a head of the institution, respondent No. 6 who

was the Principal at the relevant time issued a Memo to Smt Abha

Avasthi to substantiate in writing what she reported to the

Principal, namely that her friend, the applicant was insulted by the

parent of Master Pratik Sharma. In reply to the Memo the said

Smt Abha Avasthi submitted that she never came to the Chamber

of the Principal on 24.4.1998.

Para 4 (viii): As regards Para 4 (viii) it is submitted that the

charge sheet was issued under Rule 14 of the COS (CCA) Rules in

which the articles of charge for beating Master Pratik Sharma of

Class IV on 21.4.1998. The issuance of charge sheet to the

applicant was within the competence of the disciplinary authority

and this has no bearing whatsoever on the order of transfer issued.

/
Q

Para 4 (ix): As regards Para 4 (ix) it is submitted that the applicant

was working under Respondent No. 6. The applicant's

disciplinary authority was respondenc No. 2, the Assistant

Commissioner, Kendriya Vidyalaya Sangathan, Regional Office,

Delhi. If that be the case, the applicant is not entitled to question

the action of the disciplinary authority relating to misconduct in

the present proceedings.

Para 4 (x): As regards Para 4 (x) the applicant has the habit of

harassing eveiyone and has the habit of using abusive language

against everyone. The matter which is pending before the CJM in

which the applicant has made respondent No. 6 as a party has no
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bearing upon this case and it is a matter between two individuals

in which Kendriya Vidyalaya Sangathan is not a party.

Para 4 (xi): As regards Para 4 (xi) the contents of the same are

denied for want of knowledge.

<7^
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Para 4 (xii):As regards Para 4 (xii) it is submitted that the contents

of the same are denied. However, it is submitted that the applicant

who had made all sorts of allegations against respohdent No. 6 in

the previous paragraphs, all of a sudden is alleging malafide

against the answering deponent who had joined as a new Principal

after respondent No. 6 was promoted as Education Officer. This

goes to show that for no rhyme or reason the applicant has the

habit of picking up quarrels and finding faults with others at the

drop of the hat. As a subordinate to the Principal, the applicant

should know that she should be respectful to her seniors and her

behaviour should be commensurate with the dignity of the post

she holds. But as a teacher she never believed in discipline. This

is reflected by various Memos issued by various authorities in

various years by various Principals, which are annexed hereto and

marked as Annexure R-3 collectively. Even the students have

complained about her behaviour. Even Group "D' employees, PRTs

etc have complained about her attitude and nature. The copies of

the complaints of the above persons are annexed hereto and

marked as Annexure R-4 collectively.



Para 4 (xiii): As regards Para 4 (xiii) the applicant is an

employee of the Kendriya Vidyalaya Sangathan and is governed by

the Rules of the Kendriya Vidyalaya Sangathan. All Kendriya

Vidyalaya Sangathan employees' under clause 49 (k) of the

Education Code carry All India Transfer Liability. It is submitted

that the respondent is a competent authority to transfer the

applicant from Kendriya Vidyalaya No.'2 Faridabad to Kendriya

Vidyalaya Paluvas (Haryana) which forms part of the Delhi Region

on administrative grounds and in public interest. It is denied that

the transfer order was passed as a result of the enquiry report

submitted by the 10 nor the order of transfer was passed on the

basis of any illwill towards the applicant. Moreover, the transfer is

not a punishment and no employee has the right to be posted at a

particular place.

(A2

\v AyN'

In view of the above it is submitted that the OA. filed by the

applicant deserves to be dismissed with costs.

DEPONENT

VEmpfCATION:

(>^1, the deponent above named do hereby verify that the contents of

my above affidavit are based on records and true to my knowledge,

g^^o part of it is false and nothing material has been concealed

Verified at New Delhi on this day of August, 2000.

DEPONENT



9

BEFORE TH • C!^^Tf?AL ADMINISTRATIVE TRIBUNAL
principal BENCH; NEW OELHI

Mibc. Application No.

!N

0 . A. No. 53. of 2000
\

in the matter of ;

Jeshif Giii

V8.

/2000

AppHcanV

KonUiiyu Vioyalaya j «»
Sangsthan and others-'--!-*-* Respondent

S.NO,

INDEX

FAKIICGLAR

S Application u/s 25 pf the
LAdministralive Tribunal Act
for the transfer of the case
along with affidavit.

PAGE

1-6

DATED 24-7-2000

DELH' Through

APPLICANT

(R.K. GUPTA)
Advocate

,lMuL f e
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' BEFdftE THE CENTRAL ADMINISTRATiyE TRIBUNAL
PRINCIPAL BENCH; NEW DELHI

Mllsc. Application No.

iN

0. A. No. 53 of 2000

/2000"

in the matter of :

Jasblr Kaur Gill
Applicant

Ve,

Kendfiya Vidyalaya
Sangathen and othars- ■Respondent

Rrtaf Facts iQadhiQ to AnPllcatton

t. That ihe application cliallenfled the Ttantrfer order dated
28-9-99 passed by the respondent no.2 vide her
application dated 6-1-2000 which came up for hearing
before the Hon'blo Single Bench Presided over by Hon'ble

Dr. A. Vodavall and notices were Issued to the
respondents along with an Interim prayer to stay the
operation of the impugned order dated 28-9-99.

2. That the caso was listed for filing the counter/ short
Affidavit for 27-1-2000 but no counter Affidavit was fllsd

Transfer ttff niff'"*' AnD»C«tlon ^

TMXL. Co H

kH IKoreforA IKo laipa*



-i-

uZ~

and Ihereiore, the case was adjourned on 11-22000.29-2-
&

2000,16-3-5000,3-4-2000,18-4-2000.3-a-2000.

'15-5-?000.?2-0-2000.30-5-2000.10-7-2000,20-7-2000 and

finally -vi 26-7 2QC0. II Is perlii^enf So stale hote that

fesponiie-iis no. 1-4 filed their short counter Affldavtf and

since then arguments on Interim relief could not be heard

by the JsirMjie Bench and as and when the rnalier came for

hearing! the same was adjourned for the one reason or

the other, but not on the request on the applicant,

in another matter pending before this bench

Presided over by Dr. A. Vedavail, titled as R.G. Nangia

Vs. KVS and others which was listed for 21-7-2000 for the

argument on the Interim relief, was not listed in the daily

cause list as the date was changed at the back of the

applicant from 21-7-2000 to 21-8-2000. On Inspection of

the file, i? was revoaied that the date 21-7-2000 nas been

changed to 21 8-2000 and initial has been put over the

said culling. The date was fixed tor 21-/-2000 and both

the counsels were present no the said date, it mey be

mentioned here that the application was filed on 8-11-90

and the same was listed for hearing before Justice

Kuldeop Singh on 10-11-99 and the counsel of the

respondents accepted the notice of the same date and



' since then the said matter is also being adjourned for one

for ono reaeoR or the other by the court no. 7 with reaeon

best known to the court. It Is most respectfully submitted

thai during the course of lite proceeding on a day when

both the cases I.e. the case of present applicant and also

that of'R.G. Nangla, the|.4yCdMrt 0^

the tifsl ceil whereas the matter wore listed at the and of

the list. At that time ̂ Iso, it was observed that the Id. was

found fevourirrg io the respondents. Similar observation

was made on another date and one of tho leading counsel

In CAT openly challenged the action of the court and also

the counsel for the respondent.

3. ioat the applicant has now coma know from the reliable

sources thai Ihe spms ft |hf ofilMfs

known to the sitter of Hbtt'l>le Judge and the applicant It

under apprehension that the matter is being postponed by

the Ld. Judge under their pressure, it Is also learnt that

she- i4i Q ptactlclng advocate and ft also learnt that ttie

oppoiiiie counesi is operating from her^charober, and If it

is 30 ihe apprehension of the eppticant thot the applicant

will not get any Justice from the Hon'ble bench Is true.

During the course of hearing, it was observed that the

Id.Jugde fit IlioW Sdme favour to (he respondents and

Co ̂



^  ̂ow from tho incldont hsppohod In the case of Mf. Ninp
W'-

the faUh of the applicant hat bean thaken.

Under the foots and clrcumstencee explained

above it is prayed that the ceee of the applicant may

kindly be transferred from the court of Dr, A. Vedavall to

that she Is not going to get Juellce from her court.

€

DATED 24-7-2000

DELHI Through

APPLICANT

(R.K, OUPTA)
Advocete

-  :

[jT-LoCCb {K/
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bef6re the central administrative tribunal
PRINCIPAL BENCH; NEW DELHI

Misc. Apptlcatlon No. /2000

IN

0. A. No. 53 or 2000

In the mailer of :

-  -JSshlr Kaur QIII '

V(.

Kendrlya Vfdyalaya
Sangalhan and othars- •Reapoiitftiit

/

AFFIDAVIT

I  .Jasblr Kuar Gill w/o Sh Mahtndor Singh GUI r/o Farldabad

Haryana, do hereby solemnly afrirme and daclart at under

(1) ihaf t am the applicant and hae filed accompanyino

application u/e 26 or tha^^mlnleiraliyi Mriihd Iha^^^^ ^ ^

contents of the same have been drafted by my counsel

as per my Instructions and eource of information and are

true and correct as per my knowledge.

DEPONENT



VERIFICATION

VERIFIED at Dctlii on thio 24"* day of >uly

2000 that the content of the above affidavit are true and

correct to my knowledge and nothing material hat been

concealed there from .

DEPONENT

J
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BEFORE THE CENTRAL ADMINISTFiATIVE TRIBUNAL

PRINCIPAL BENCHi^EW^

O.A. NO. 53

IN THE MATTER OF:

Mrs. Jasbir Kaur Gill

Versus

Applicant

RespondentsKendriya Vidyalaya Sangathan 85 Others
•

AFFIDAVtf OF ZILE SINGH CHHIKARA

1, Zile Singh Chhikara, Education Officer, Kendriya Vidyalaya

Sangathan Headquarters, 18 Institutional Area, Shaheed Jeet

Singh Marg, New Delhi - 110 016 do hereby solemnly affirm and

state as under:

0^.

! cP"

2.

SOJ'I

That I am the Education Officer, Kendriya Vidyalaya

Sangathan Headquarters and am well conversant with the

facts of the case and as such competent to swear to this

affidavit.

I submit that I have been added as a party by the applicant

only with a view to harass me as 1 am not a necessary party

to the above OA and 1 pray that my name may be struck off

as a party for the reasons stated below.



3. It is submitted that the theory of conspiracy made out by the

applicant is devoid of any merits inasmuch as I deny all the

allegations made by the applicant in the above OA in so iar

as it relates to me. 1 deny that 1 ever had any hand in the

transfer of the applicant.

4. 1 say that 1 had been working as Principal in Kendriya

Vidyalaya No. 2 Faridabad from 1994 onwards and the order

of transfer was passed in the year 1999 much after 1 left

Kendriya Vidyalaya No. 2 as Principal. The applicant has

made the allegations for the sake of misleading this Hon'ble

Tribunal and the same have no substance. The applicant

has unnecessarily dragged me into another case which is

pending before the CJM. ■ There is no truth in the allegations

made by the applicant that 1 had hatched a conspiracy to see

that the applicant is transferred. The averments of the

applicant is totally malicious in nature for which 1

contemplate taking appropriate criminal/civil action against

the applicant.

1 submit that whatever 1 did as a Principal with regard to the

complaints received from Mr. Satya Prakash Sharma, a

parent of Master Pratik Sharma of class IV, was taken in the

capacity as a Principal and the misconduct committed by the

applicant was being looked into by the disciplinary

authorities under CCS (CCA) Rules, 1965. In view of that, 1

have no role to play at all. Under the Kendriya Vidyalaya



-y-i.
I'fi

hi
Sangathan's set up each employee is governed by the rules

contained in the Education Code. A person responsible for

their downfall cannot accuse others as responsible for their

downfall as kendriya Vidyalaya Sangathan being an

educational institution considers the interests of the school

going children as paramount and towards achieving greater

degree of responsibility and higher result oriented. The

teachers of the school are the backbones of the institution

and the applicant had lacked all the responsibilities she was
'  ̂

required to possess. She .^s indisciplined and lacked

behaviour.

6. As regards the allegations made against me in various

paragraphs including Paras 4 (x) and Para 4 (xi), it is

submitted that the applicant with a view to harass me has

dragged me to the CJM's court. I submit that there is no

merit in the caseyli^dybj the applicant. I further submit that
ilif fit

J  I do not know eVerl&e address of the applicant where she

resides and ther^iCnp necessity for me to go to her

residence.

 'A' / It is submitted that the allegations made against me are

V- ' y ' totally false, baseless, bereft of any truth in it.. As submitted
■  ' ''  .'fi'

by me earlier, I am not a necessary paity to the above

proceedings as the order of transfer passed against the

applicant, on the face of it, is an administrative order of

transfer which the applicant has to obey.
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In view of the above, there is no merit in the OA and the

same deserves to be rejected with costs.

53

DEPONENT

VERIFICATION:

I, the deponent above named do hereby verify that the contents of

my above affidavit are based on records and true to my knowledge,

no part of it is false and nothing material has been concealed

therefrom.

<n j.

Verified at New Delhi on this .! day of August, 2000.

DEPONENT

advocate
H.OTARY
RgiDt). NO. 9^ go

I i'sih'ERS' .

SUF^Eft^ COlfftr Of INBIA
MEW

govt. of

-tfho

efti(Dep*
ecU'

nCA
my

has



l-'V

I-..

BEFORE THE CEHTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH; NEW DELHI

0. A. No. 53 of 2000

In the" matter of: -

Jasbir Kaur Gill Applicant

Vs

Kendriya vidyalaya
Sangathan and others Respondent

INDEX
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REJOINDER to the counter
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BEFORE THE CEHTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH; NEW DELHI

0. A. No. 53 of 2000

In the matter of: -

Jasbir Kaur Gill Applicant

Vs .

Kendriya Vidyalaya
Sangathan and others Respondent

REJOINDER

PRELIMIARY OBJECTIONS

1  That the counter affidavit filed by

respondent no.4 for . himself and on

behalf of respondents no.1-3 cannot be

read as counter affidavit on behalf of

respondents no.1-3 as respondent no. 4

is not competent to file counter

affidavit on behalf of respondents

no.1-3 as provided under Article 57 of

the Memorandum Of Association and

Rules which states that the Deputy

commissioner shall be considered the

Principal Secretary of the Sangathan

and the Sangathan may sue and be sued

in the name of the Deputy

Commissioner.
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2.

2. That no resolution authorizing the

respondent no.4 to file the counter

affidavit has been placed on record

and therefore, the counter affidavit

on behalf of the respondent ho.' 1-3

may be, read as no counter affidavit

filed and the contents of the

application way be deemed to be

admitted as correct.

3. That the contents of the counter

affidavit are in itself is an

admission on the part of the

respondent no. 4 and therefore, the

applicant is entitle for the relief

claimed in the Original Application.

REPLY TO PRE-LIMINARY SUBMISSIOHS

1. Needs noreply.

2-3 Contents of para 2-3 of the counter

affidavit are matter of record.

However, the applicant took the said

application back, since, the applicant

has already taken- her application



V

back, it v/ould not be proper to

comment any further. However, at the

request of the applicant, the Hon ble

Bench was pleased to transfer the case

at its own.

4. Contents of para 4 of the counter

affidavit are totally wrong and

^  absurd. It seems that the respondent

no.4 is trying to mislead the Hon'ble

Tribunal. The respondent no.4 is very

well avrare that the applicant has

filed a criminal complaint against the

respondent no 6 & others and was

summoned by the Chief Judicial

Magistrate after holding him prime-

^  facie guilty. Attention of the Hon ble

Tribunal is invited to the contents of

the para 4 (xii) of the application

which have not been denied, meaning

thereby that the allegations leveled

in the para 4 (xii) deemed to be

admitted. In fact, it is proved beyond

doubt that the transfer of the

applicant is the result of conspiracy

so that the applicant may not pursue



^  her case. It is not understood, as to

how the respondent no 4 is advocating

for the respondent no. 6. It was for

respondent no. 1-3 to explain and not

for respondent no. 4. It is for the

Assistant Cpmmi ssi oner to disclose as

to what was the Public interest. Since

the then Asstt. Commissioner Sh. G.D.

Sharma was the involved in the

criminal complaint; therefore, it was

A
r  the joint move of the respondent no

3&6 so that they may get rid of the

applicant and the applicant may not be

able to persue her case. So far the

case of the transfer of the applicant

anywhere in India is concerned, the

same is not applicable in the instant

case.

PARADISE REJOINDER

4(i) . No rejoinder is required.

4 (ii) Contents of para 4 (ii) of the counter

affidavit are totally wrong and

vehemently denied. The contents are

rather fanciful and surprising as to



how the respondent no. 4 can. deny all

the allegations made by the applicant

in the para of the application v/hen

the respondent no. 4 v/as not there. It

is strange enough that the reply has

been given without application of mind

and without going through the

Annexures. This shows that the

j  respondent no 4 has also tempered the

record of the school. It is not

understood as to how the respondent

no.4 is replying on behalf of the

respondent no. 6. From the contents of

the para of the counter affidavit, the

case of the conspiracy is clearly made

out by the applicant.

n

4(iii) Contents of para 4(iii) of the counter

affidavit are totally wrong and

vehemently denied and that of

application are reiterated as correct.

However, no copy of complaint has been

annexed with the counter affidavit

alleged to have been filed by parent

of the Master Pratik Sharma. The

contents of the para are contrary to
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the contents of Annexure A/2-(colly.) .

It is certain that the respondent no 4

have tried to mislead the Hon''ble

Tribunal. So far enquiry under CCS

(CCA) Rules is concerned,,the same has

already been challenged before the

court and it is shame on the part of

the respondent no 1-3 that respondents

no. 1-3 have failed to file their

written statement till date. It is

also strange that the answering

respondent is the principal of the

school and is supposed to know the

provisions of Education code. The

competent authority is only the Deputy

Commissioner as has been said in the

pre-liminary objections.

4(IV) Contents of para 4 (iv) of the counter

affidavit are totally baseless and

misconceived. The respondent no 4 is

tryi-ng to mislead the Hon'ble tribunal

and against the factual position and

record. The applicant crave leave to "

refer all the annexure to controvert

the allegation of the respondent no 4



vy

at the time of arguments. It is

strange enough that the respondent no.

4  is advocating for respondent no.6.

liifhere the specific allegations have

been leveled against him. The

respondent no.4 has not come with the

clear report as to what is the stage

of Enquiry.

4 (v) Contents of para 4 (v) of the counter

affidavit needs no rejoinder. However^

it is totally baseless that the

contents of original application are

not relevant.

4(vi) Contents of para 4(vi) needs no

rejoinder. However, the contents to

the extent that the applicant has not

made Mr. Satya Prakash Sharma or his

son as a party before the Hon'ble

Tribunal are sufficient to show that

the respondent no 4 suffered with lack

of knowledge. However, it is brought

to the notice of the respondent no 4

that the applicant has already filed a

criminal complaint not against Mr,

\./



Satya Prakash Sharma but also against

Asstt. Commissioner, Mr. G. D. Sharma,

respondent no. 6 & others. Respondent

'  no.6 has already been released on

bail.

4(vii) Contents of para 4(vii) of the counter

affidavit totally wrong and vehemently

\  denied. The respondent no.4 may be put

to evidence as to how he has stated in

the para when he was not there. The,

contents of the para under reply are

contrary to contents of reply of Mrs.

Abha Rastogi annexed as Annexure A/6.

Therefore, the respondent no. 4

started harassing Smt. Awasti at the

instruction of respondent no 6. In

fact, the respondent no 4 have tried

to mislead this Hon'ble Tribunal.

4(viii) Contents of para 4(viii) of the

counter affidavit are not in

consonance of the para 4 (viii) of the

application and therefore, the

contents of the para of the OA are

deemed to be admitted as correct.
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4(ix) contents of para 4(ix) of the counter

affidavit are totally baseless and

hence denied and that of application

are reiterated 'as correct. It is

strange enough that the respondent

no.4. has stated that the applicant is

not entitled to question the action of

the disciplinary authority. Any

malafide action^ of any authority is

always challengeable before the

competent authority.

Or-

4(x) Contents of para 4 (x) of the counter

affidavit are totally wrong and

vehemently denied and that of

application are reiterated as correct.

Moreover, the contents of para 4 (x)

cannot be treated as reply to contents

of para 4(x) of the application as the

reply is totally different to the

contents of the application. The

contents to the extent that applicant

has the habit of harassing every one

and using the abusive language is
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Or

totally baseless and concocted. The

respondent should be ashamed of

himself making such filthy allegation

against a lady belonging to a family

of high repute. The matter pending

with in the court of CIM is very

relevant and the basis of the transfer

of the applicant. If it was so, the

respondent no. 4 may be asked as. to why

the respondent no. 4, his wife

respondents no. 5 and Mr. Z.S.

Chikkara respondent no. 6 went to the

-  residence of the applicant and

threatened the applicant with dire

consequences. Had the respondent no. 4

or 6 would have requested the

applicant in a polite manner, the

applicant could have thought of

withdrawal of her complaint. The

respondent no.4 has not denied -the

allegation leveled by the applicant in

her complaint dated 4-10-99 (Annexure

A/8) .



4 (xi) Contents of para 4(xi) needs no

rej oinder.

)

4(xii) Contents of para (xii) of the counter

affidavit are not in accordance to the

contents of the para 4 (xii) of the

application and therefore, the

contents are deemed to be correct. It

is not understood as to how the memos

annexed with the reply are relevant to

the contents of the corresponding para

of the application. Statement of

PRTS, Group D etc. annexed with the

reply are sufficient to show that

those writing/statements have been

obtained by the respondent no 4

against their vrishes. It may not be

out of place to mention here that the

respondent no.4 has annexed the copies

of the statements/complaints of some

minor children or some teachers but

has not annexed any copy of complaint

of himself to whom the applicant

allegedly rebutted.

The attention of the

Hon'ble Tribunal is invited to the



complaint Annexure A/8 and- the

contents of the same have not been

denied at all by any of the

respondents. However, for the

testimony of the complaint, the

applicant is filing an affidavit duly

sworn .in by the Electrician/ Mechanic

who was working in the house of the

applicant and the respondent no. 4

misbehaved with , the applicant in her

own house. Copies of Affidavit duly

sworn in are annexed herewith as

Annexure A/18 and would be sufficient

to show that the behavior of

respondent no .4 towards her sub

ordinate. To get .respect from sub-

.  ordinate, it is the duty of the

officer to pay respect to them.

4(xiii) Contents of para 4(xiii) of the

counter affidavit are again not as per

contents of the corresponding para of

the application and therefore, deemed

-  to be admitted as correct. What had

happened in the school on, 2<^9-99 and

what the respondent no. 4 has
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exhibited is contrary to the affidavit

of Smt. Abha Awasti who totally

refused to issue bogus writings as had

been obtained by the respondent no 4

and from others. The true incident

what had happened in the school on 2^-

9-99 has been explained by Smt. Abha

Awasti in her affidavit duly sworn in

is annexed herewith as Annexure A/19

and is sufficient to support the

allegations made in the complaint

Annexure A/9 which have not been

denied. It is pertinent to state here

that when Mrs. Awasti refused to give

in writing other than what had

actually happened in the school, the

respondent no. 4 started harassing

Mrs. Awasti and Mrs. Awasti took up

the matter with the higher authorities

as is evident from the publication

published in " DAILY SHERE HARYANA".

Copy of the same is annexed herewith

as Annexure A/20.

Further that transfer is All

India Transfer Liability is absolutely

nothing to do with the facts of the



present case. The transfer of the

applicant is totally a case of

conspiracy with raalafide and the sole

object is that the applicant may not

persue her complaint before CJM and

may be dismissed in default.

Since contents of para 5 of the

application have not been replied

with, the contents of all the grounds

and submissions are deemed to be

admitted as correct.

6-9 Contents of paras 6-9 of the

application have not been denied, the

same are deemed to be admitted as

correct.

DELHI

DATED Through

APPLICANT

(R.K.GUPTA)
Advocate



/

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH; NEW DELHI

0. A. No 53 of 2000

In the matter of: -

Gasbir Kaur Gill

Kendriya Vidyalaya
Sangathan and others'

Applicant

Vs

Respondent

AFFIDAVIT

%

I, Jasbir Kaur Gill w/o Sh Mahender Singh Gill

r/o Faridabad Haryana, do hereby solemnly

affirm and declare as under: -

(1) That I am the applicant and has filed

accompanying rejoinder and the contents

of the same have been drafted by my

counsel as per my instructions and source

of information and are true and correct

as per my knowledge

DEPONENT

VERIFICATION

VERIFIED at Delhi on this day //-M- of,

September 2000 that the content of the

above affidavit are true and correct to

my knowledge and nothing material has

^ been concealed there from.

^  li fSofemssly affimed befoi'e Eoe reaS ^
)■^/7

DEPONENT

explaised the dcponest to con-ccti.

w
hew bblhi

\  1 SEP 2000
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BEFORE THE CEHTRAL ADMINISTRATIVE
PRINCIPAL BENCH NEW DELHI.

0.A. Nd.53 OF 2300

TRIBUNAL

IN THE MATTER OF:

JASBIR KAUR GILL

VERSUS

Kenririya Vidyalaya Sangathan &
Othersn

.APPLICANT

.RESPONDENTS

affidavit

I, Ganesh ShcirfTici, S/o 3h. Tej Rauii Sharrma R/d

N D „ .1346/ 7-- D j F a !■" i d ci b ci d , H a r y a n ai, a t p r e s e n t.

House

Ds i h i,

r•V,

M 1
Hf-

fn

■S.X

do hereby s-Dlefnnly aif 1'irfii avid declare as under?

1,, That the deponent is an Eiectrition by

p r D t e B s i D n .

2„ That the deponent state that the deponent had

been carrying out sonie electrical vaorks in the

house of Smt, Jasfeir Kaur Gill on 22,09„1999 at

a bfDU t / li 30 p, rfi,

3, That, the deponents state that on 22,,09,1999

when the deponent V'-k-ss working, at about ?5.j,0 pnO.

two cients- Sind one lady caine to the residence of

Smt, Gill and Smt, Gill wished theiri as Sir, Sir

and offered them to take? chair but instead of taking

the cha.i.f'j one of the Gentlenian a'sked Mrs, Gill "

MADAM KYON APP NE HAMARE GURUJI KO TANG KAR RAKHA

HAI YA TO APPNA CASE VAPIS LE LO NAHI TO APP KO

MAUKRI KARNA BHULA DUNGA",
contd, ,p/:
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(2)

4„ That the deponent further state that; the same

gentleman touched the cheeks of the Lady

accompanyinq them in frorrttof the Hrs. Gill saying

that he is not like your husband who is sitting

in U.S.A. and always kept his wife with him. The

depDnent could not control himself and tried to

interfere but Mrs. Gill restrained the deponent and

then asked the said gentlemen stating that. you

please go out otherwise there can be happened

anything. In the mean time two-three persons vjere

also arrived in the house of Mrs. Gill after

hearing the loud voice , Ail the three pers-on left

the house saying " I3KA KUCH INTAJAM KARMA PADEGA ".

!<>/

5. lhat the deponents says that this affidavit

has been sworned tciday on of Sep. 2000 at

^  F-kviridabad/Del hi and whatever had been stated in the

above affidavit, have been stating out of my frc^

i 1 and what had happened on the; spot.

V

DEF0MEf41

V >^#ERIFICATION
Verified at taridabad/Delhi on this day of

ep. 2000 that the contents of the above affidavit

are true and correct to the best of my knowledge

nothing material has been concealed therefrom,/^'

! Anovy the deponeni/Execufent
vvho has Signed/iVlarked thumb
impression in my Presence-

,<.v

V.egister Entry DlfMSJT
©ateti ®

ATTESTED AS IDENTJ^IED

40TARYd7hi
Fy^RIDABAD (Hr.)
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BEFORE the central administrative
PRINCIPAL BENCH NEN DELHI.

0,A= Nd»53 of 20S0

TRIBUNAL

IN THE MATTER OFg

JASBIR KAUR BILL ,APPLICANT

VERSUS

Ksndriya Vidyalaya Sangathan
Others. ..RESPONDENTS

AFFL DAVIT

I 5 Abha Aiwast.i W/o Sh. Vinod UufiiiaT Awasti R/o 140/ ,

Sect.CE%-19, Faridabad, Hair/rana do hereby solemnly

affirm and declare as unders

1„ That the deponent states that the deponent

is working as Hifp in Kendriya Vidyailaya No.2

t' a ri d ci b ad.

2. That, the deponent sti^tes that Smt. Jasbir Kaur

Gill, the applicant is also working as PRT and has

been working in the same school at PRT at the time ■

whs^n the incident took place in the school on

'24.09,199S.

3, That the deponent states that on 24.09,1998,

Sh. Raqubir Singh Peon of the School cams to me and

informed me that Mr, Vashist, the principle hais

called her in his office. The deponent visited

the office of the, principal where some of the school

teacher were already present. As soon as the

deponent reached in the office of principal, Mrs.

PAHILtA'^W 0j^ ] j also airrived at. After seeing Mrs. Gill,

contd.....p/2
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OH

and also

M

the principal imfflediately shoutedj

SARDARNI KYA GUNDAGARDI MACHA RAKHI HAI

used filthy language as used in Hariyana

hDV>iever, pointed out to Mr. V'ashist to behcive

properly. The principal Mr. Vashist immediately

Mrs Bi 11

SARDHARNIrushed tovNiairds Mrs. Gill saying

JABTAK TERI CHUTIYA MAHI RARUGA TABTAK TU SlDHI NAHI

HOGI".

4„ That the deponent states that tiie=B remarks

V"jere opposed by the dGJponent and also by the

applicant and the applicaint immediately run ciway

from the principal's room with the sole idea that he

fiiay not touch the body of the ap'pl sod ct ess

the boundary after jumping the boundary vvall as all

the gates were locked by the Principjal v^jhereas, the

c'iates were never locked prior to the incident.

o

J.G
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5. That the deponent states that after the

incident, the principal Mr, Vashist and his wife who

is also V'jorking as r'K i teacher in the same school

also started harassing the deponent and this matter

was reported by the deponent to the Higher

Authorities and also a news in the Newspaiper was

also published. Copy of the news items is annexed

a long with this affidavit. i he Aiuthori ties Concerned

assured the deponent that no action against the

d e p D n e n t w i 11 b e t. a k e n .

c on t d « a K s . p Y d
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,  That ti'iEv deponsnt s-tatetr, that. whatfc'ver

.Incident had bejen happened on Li'4» » .199^. in Llie

BchoD.! 5 it was- ail because dT the fsict that Mrt-;- i=

G i 11 h a s f .i. 1 e d a c r i m i n a 1 c a s e a g a i n s t t h e M r.

Chikara the earlier principal and Mr= Vashist has

been - instrumental in pressuriz.ing Mrs= Gill to

w i t h d r a w a 111 e s a i d c r .i jn .1 n a 1 p r o tr. e e d i n g a g b i n s t Mr.

Chikara and the .incident narrated by Mr. Vas-hist

through other teaichers is citasolutely incorrect sivid

the staitecfiEjnt recordenJ by Mr. Vashist were all

under pressure and all are false as tt'ie sauiie were

recorded i.n my presence. The principal Mi". Vashist

forced me to write against Mrs. Gill which 1

refus-e?d and only stated that she will give in

v-jriting only those things which had actually

wJ.s. r/Ai-iit

s  I Appom^l by j
GovL^f Hi". J

A.

happened on the spot and nothing else.

DEPOMENT

IFICATION

Verified' at Faridabad/Delhi on this day of

Sep. 200(3 that the contents of the above affidavit

are true and correct to the best of nvy knowledge and

nothing material has been concealed therefrom.

! Know the deponent/Executent depoment
who hcis Signed/Markeid thumb
impression in my Presence.

jtegistet Entry
Ostcd .J..

attested as identify

PARIDABAD (Hf.)
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BEFORE THE CENTRAL ADMINISTRATI^ TRIBUNAL
PRINCIPAL BENCH; NEW DELHI

0. A, No. 53 Of 2000

In the matter of; -

Jasbir Kaur Gill

Kendriya Vidyalay-a
Sangathan and others-

Applicant

Vs

Respondent

INDEX

S.NO. PARTICULAR

1. REJOINDER to the counter

affidavit of respondent
no.6 with affidavit

PAGE

1-6

DATED;

DELHI

5^

J3£

11-9-2000 APPLICANT

Through.

(R.K. GUPTA)

Advocate

,  r) i
31?» I I
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH; NEW DELHI

0. A. No. 53 of 2000

In the matter of: -

Jasbir Kaur Gill

Kendriya Vidyalaya
Sangathan and others

Applicant

Vs

Respondent

REJOINDER TO THE AFFIDAVIT

OF RESEPONDENT NO.6

PRELIMINARY OBJECTIONS

That the affidavit of respondent no 6

cannot be taken on re cord till the ex-

parte proceedings are not set aside

against him.

2 . That the contents of the OA have not

been denied with specific denial and

therefore, the contents of the OA are

deemed to be admitted as correct.

3 . That the respondent no 6 is the main

cause for the transfer of the

applicant. The conspir.acy was hatch

between all the respondents only after

the institution of criminal complaint



a/
n.

and issue or summons from the courf of

COM, Faridabad with a view to get rid

of the applicant so that the applicant

may not pursue her case at Faridabad

from Bhiv/ani specifically vjhen the

husband of the applicant in abroad.

PARAWISE REJOINDER

1. Contents of para 1 of the affidavit

are matter of record. Since the

respondent posted at Head Quarter,

therefore, all the complaints filed by

the applicant could not be processed

because of his pressure.

2-3 Contents of para 2 & 3 of the

affidavit are totally baseless and mis

leading. It was the respondent no 6

who started harassing the applicant

and is being harassed till date and is

also the cause for her transfer as

explained in P.O. no. 3 above and the

contents may read as reply to these

para also.



;-5 Contents of para 4-5 are, totally wrong

and denied and theory of raaster Pratik

ShariTia cj^ooked up by respondent no. 6

with a view to force the applicant to

surrender before respondent no. 6 but

the applicant was aware to protect her

self respect. The allegations that the

applicant had lacked all the

responsibility which she was required

to possessed are the creation of the

mind of the respondent no. 6 as the

respondent no. 6 himself lacked such

responsibilities because of his past

history as he belongs to rural area

whereas the applicant belongs to a

family of high repute and knew very

well as how to behave with a guest and

her elders and never disobeyed this

principle in her life.

5-7 Content of para 6&7 of the affidavit

are totally wrong and vehemently

denied. It is absolutely wrong to say

that the respondent no 6 had been

dragged unnecessarily. The entire

story was fabricated with Satya



u

Prakash Sharma by respondent no. 6.

All the Annexures annexed with the OA

are sufficient to show that the

applicant had been harassed by the

respondent no. 6 with ulterior motive

but could, not be succeed in his evil

design. It is absolutely wrong to say

that the respondent no. 6 does not

know the address of the applicant and

that he did not visit at her

residence. In fact, it was respondent

no 4 who took the respondent no. 6 at

the residence of the applicant with a

view to force the applicant to

v^ithdraw the complaint as the

respondent no 6 has been his teacher.

Instead of making a request the

respondent no.4 issued threat to the

applicant not only to face with dire

consequences but also extended the

threat of her transfer. Every

respondent is asking the applicant to

obey the order because of his or her

vested interest so that the applicant

may not be able to pursue her case and

may go in default.



\

In .view of the abnv3e facts,

the affidavit of the respondent no 6

is liable to reject with heavy cost.

It is prayed that .necessary direction

to the competent authority may be

issued for the transfer of the

respondent no. 6 who is spoiling the

evidence of the applicant and is also

using his influence over the officer

of the Sangathan not to take any

justifiable decision.

DATED: - 11-9-2000

DELHI Through

APP LICANT

(R.K. GUPTA)
Advocate
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH; NEW DELHI

0. A. No. 53 of 2000

In the matter of: -

Jasbir Kaur Gill Applicant

Vs

Kendriya vidyalaya
Sangathan and others- Respondent

AFFIDAVIT

I, Jasbir Kaur Gill w/o Sh Mahender Singh Gill

r/o Faridabad Haryana, do hereby solemnly

affirm and declare as under: -

(1) That I am the applicant and has filed

^•0

accompanying rejoinder to the counter

affidavit of respondent no 6 and the

contents of the same have been drafted by

my counsel as per my instructions and

source of information and are true and

^'^%.orrect as per my knowledge.

DEPONENT

VERIFICATION

Ostjj VERIFIED at Delhi on this

tember 2000 that the content of the

ve affidavit are true and correct to

ymv^ knowledge and nothing material has
een concealed there from.

DEPONENT

icnt to be correci,

^' OUiMlSSlONEk NErr' DetFx
I 1 SEP

{




